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The Lok Sabha met at Four Minutes 
Past Eleven at the Clock

[MR. SPEAKER in the Chair]

[English]

SHRI MOHAMMAD YUNUS (SALEEM) 
.(Katihar); Mr. Speaker, Sir, we have no infor
mation that the House has been extended. I 
know only this morning when the parliamen
tary papers came that the Session has been 
extended by one day.

Sir, we should get some information. 
Suppose I was absent yesterday, I was not 
present yesterday, how shall I know?

MR. SPEAKER; We decided in the 
House itself.

SHRI NIRMAL KANT! CHATTERJEE 
(Dum Dum): Despite extensbnsof the House, 
no Committees have been formed. {Inter
ruptions) Despite the extensions of the 
Session, no House Committees or Finatxsial 
Committees have beenformed. It is unusual 
that after two months it has not been pos
sible for the Government to form the Com
mittees.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW, JUSTKJE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 

KUMARAMANGALAM): We will finalise.

(Intem ^hns)

11.08 hrs.

STATUTORY RESOLUTKJN RE-CON
TINUANCE OF PROCLAMATION BY 
PRESIDENT IN RELATION TO  THE 

STATE OF PUNJAB- CONTD.

{Interruptions)

MR. SPEAKER: We deckied on the 
floor of the House.

SHRI MOHAMMAD YUNUS SALEEM: 
'. Sir, there must be come communicatnns to 

the Members. Many Members have left 
today. They have booked their seats earlier, 
today they have left for different places. Sir, 
there must be some way by which we should 
know it earlier.

MR. SPEAKER: It was deckled on the 
fkx>r of the House.

[EngBsh]

MR. SPEAKER: Shri. Jaswant Singh may 
speak.

SHRI JASWANT SINGH (Chittorgarh): 
Mr. Speaker, Sir, We are taking up this 
discussnnon the ̂ utoryResolutton moved 
by the honourable the Unnn Home Minister 
regarding continuance of Preskient's Rule in 
relatk>n to the State of Punjab. And virtually 
we are taking up the discussnn from where 
we left it last evening wheh is, when the 
House first became aware of the Govern- 
mertt's Intenttons. It Is necessary for me.
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tlMnfora. to briefly state my otijections.

We hatve had a very extensive discus
sion on the Demands for Grants and the 
appropriation B « forthe State of Punjab, we 
have also had a discussion on the annul
ment of the elections in P u i^  and indeed in 
the past years, since 1987, we have dis
cussed the State of P u i^  so frequently and 
wlh sudi sickening regularity that it is not 
necessary for me to go into or delve into all 
the sociological or political aspects of the 
continuing torment of the State of Punjab. 
What we are indeedengaged in an exami
nation bythis House ofthe Resolution moved 
by the Union Home Minister extending Presi
dent's Rule for a n o ^  six months. My 
difficulties are in agreeing with the Govern
ment or with the Resolution or with the intent 
of the Resolution are principally on four 
counts. I have difficulties on the principle of 
the extension of the Presidenfs Rule which 
I wil elaborate in a moment, and I have 
difficultieswiththeprocedureadoptedbythe 
Government to come fomvard with this very 
unacceptable measure. Then I have diffi
culty with the Govemmenfs stand itself as 
ehjddaled in the Honourable Union Home 

.Minister's statement accompanying the 
Statutory Resolutnn. That is my third diffi- 
c i% . Myfourth difficulty in agreeing withthis 
is that some of our minimum invdudble 
demand connected with the extension of 
Piifsident’s Rule which too I wH elaborate in 
a moment, have not even been hinted at by 
the Government orthe Home Minister. I win 
examine aM these and putfonirard my view
point on ail thesa four difficulties. To the best 
of my simple arithmetic. Mils is the ninth 
extension of President’s ̂ ie  in the State of 
P u f ^  that we are seeking since its first 
ImpMkkm. and Ithe Pariiament has to ex
tend— > and I couU be fauitod on the exact
ness of whether it is the ninth or it is the 
elgMh. but «n t is not the substance of the 
dfficuly.

The substance of the dmcuky is that. If 
In any State of the Unhxi the Pariiamant 
found i  naosssaiy to extend the Presidenrs

byPnsid9nt A 
InfMgaontoPunitb 

njlefor as many times as eight or nine tbnes, 
then it is not an exercise that ought to be 
taken up perfunctorily or as a routine. In
deed, it then, becomes nrandatory for us to 
examine as to why is IT that with such . 
sickening regularity we are so routinely and 
so mindlessly extending Presktenf s njle in 
Punjab every six months, as if It were a 
qfdicai movement of seasons-come the six 
month season and we WIN extend the Presi
dent's rule, because in the preceding period 
nothing would have taken place.

Sir. I put it to you that such r^a te d  
extensfons of Presklent's rale are. cf course, 
a denial of the democratic right of the people 
irrespective of the State ki whteh they are 
effected. But. in the tormented State of 
Punjab, it is much more than a denial of 
democratic right of the people to elect their 
own Government. It |s as If the people of 
Punjab, by and large the totality, the large 
population of Punjab is in thai classificatton 
of aHvadl or terrorists or lawless elemente 
and it Is that collectivity of the people of 
Punjab that appears to be. not just appears' 
to be that a ^. in effect, being punished for 
the repeated faihires of the Government.

Sir. I am constrained to point out and it 
pains me to point out that It is on account of 
the Congress Party^^lUcies that were 
pursued in the decade of the 80s. that we 
have, today, a ^ e  prevailing as it does^ 
the State of Jammu and Kashmir. The con- 
ditnro prevailing in Punjab are directly the 
consequencofthepolBies oftheCongress 
1*atty. What has come about in the State of 
Punjab is yet aab) attributable to the poKdes 
of the Congress Party.

Sir. on Sri Lanka, HeawensforiMd, I have 
had opportunity earlier to.mentkm on so 
many occaskms, that the Congress Party’s 
poOdesin Sri Lanka resulted in a sttuation in 
which the Indian Peninsulabecame a hirMr- 
land for the ethnk: struggle of the peopto of 
Sri Lanka, and that too has come a b ^  It 
has come about b) the most telling of ways; 
khasoomeaboutinlhefoulassaBslnattonof 
thelaleleaderof their own Party. If I were to
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go on cauyoguing the many His of the Con- 
grass Party because of which the nation 
today is suffering, it would be an endless 
catalogue. It is not an exercise that gfivM us 
any sense of satisfactbn. But I do empha
sise and I do underline that if Punjab is 
suffering today amongst the other States 
that I have just listed, it is directly because 
the Congress Party repeatedly, over the 
years, has played politics, whether in the 
StatiB of Punjab or from the Union Govern
ment's stand, it has always and consistently 
played politics of petty, partisan interests 
that are totally parochial and looked no fur
ther and no beyond then their own party’s 
limited interests. In effect, today, on account 
of Government's failure, it is the people of 
Punjab who are being punished. The Gov
ernment has repeatedly, over these eight or 
nine times that the President's rule has been 
extended, reduced the whole question of 
Punjab to a simple law and order question 
and every time tt tum-on reduces it to the 
aspect of employment of forces. We have a 
difficulty here; law and order must be en
forced, but K is not enforced merely t>y more 
and more accretion of forces in the State of 
Punjab. Unless the moral authority of the 
Govemment Is re-imparted to the admini
stration of the State of Punjab, no amount of 
forces and no multiples of forces will satisfy 
the needs and demands of the situation. 
That is why, our first difficulty with this Reso
lution is on the grounds of principle that are 
inherent in the extension of President’s rule.

Sir, my second difficulty is procedural. I 
will not repeat eveiything that I had occasbn 
to say yesterday. The day-before-yester- 
day, that is, on the 16th, tooi( place a pro
longed discussion both on the Budget as 
also the Demands for Grants of Punjab as 
also the annulment of elections in Punjab. 
That being a discussion covering such a 
wide area of concern associated with the 
State of Punjab, wide dh/ersity of views 
covering a’i aspects of Punjab were ex
pressed. Repeatedly in the discussion, it 
was asked what about the elections in 
Punjab? At no stage, did the Government 
come forward even with a hint as to what

‘ntent was, what they intended doing.

1913 (&VCA) byPmsklmH 6
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Indeed in response to a direct query by our 
Party leader and my senior coHeague, Shri 

. Atal Bihari Vqpayee who asked and I wduM 
seek your bidulgenoe to quote just three or 
four Knes. Shri Atal Bihari Vajpi^ee asked:

* How aoon wouU you Nke to have the 
elections?”To which the Minister of State for 
Parliamentary Affairs, Mr. Rangartyan 
Kumaramangalam replied: ’Ih e  Presktenfs 
notifk»tk)n is valkJ till 11th of November, 
1991. We have not brought anything before 
you today in the from of a Statutory Resolu- 
tk>n asking you to extend the Presktenfs 
nile-

I find it a very mystifying statement If I 
understand, he is also the Minister of State 
for law, Justk» and Company Affairs. There
fore, Shri Kumaramangalam has something 
tododirectlywiththefuncttoningofthe Chief 
Electbn Commissnn. Here is a reply being 
given in Parliament on behalf of the Govem
ment to a query from a very sennr Member 
of this Parliament, namely, when do you 
want to hold eiectnns is Punjab. All that has 
been toM is * The valkiity is till 11th of 
November. We have not brought fonvard 
any resolutnn ragarding the extenston of the 
Presktenfs rule.* This is done on the 16th of 
this month. Onthe 17th, deliberately atabout
6 O ’ckick in the evening, we were suddenly 
confronted in this House with the Govern
ments intent to bring forward a statutory 
resolutnn asking for extenston of the Prasi- 
denf s rule. Many questnns arise out of that 
The Hon. the Un»n Home Minister remon
strated strongly when some of us charged 
the Govemment with incompetence charged 
the Govemment with callousness and 
charged the Government with whimsicality 
when it came to the State cf Putijab. Of 
course, I dkJ not expect the Unnn Home 
Minister to stand up and admit to incompe
tence, admit to inefficiency or admit to whim
sicality. ttisnotnecessaryforhimtoadmltto 
any of these because events themselves are 
pcdnting out to the incompetence of the 
Gtovemment if this is the manner of re- 
imposing or extending the PresMenf s rule m 
Punjab, if this is the manner in whteh the 
Govemment wants to go about it
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At 6 O’clock in the evening on the ulti
mate day of the Session of Parliament, you 
bring fonÂ ard a Resolution, if this is not 
inefficiency, I do not know what further ex
amples of inefficiency are to be sought.

SHRIINDRAJIT GUPTA (Midnapore): 
It can be ‘efficiency* but not honesty.

SHRI JASWANT SINGH: I have delib
erately not spoken of the dishonesty of pur
pose of the Government. But my senior 
colleague, Shri Indrajit Gupta suggests that 
even if it is efficiency, it is efficiency com
bined with dishonesty of purpose so far as 
the State of Punjab is concerned.

Sir, we have a situation when at 6 o'coick, 
the Hon. the Minister comes forward ex
plaining to us why it has become necessary 
to seek an extension of the President’s rule.

The date of 10th November was not a 
secret date. The date of 10th November or 
when the President’s rule expires was known 
to the Government when the last spell of 
President’s rule was extended. From that 
day onwards, we knew that 10th November,
10 1991 is something that we will have to 
cope with. Now. this Parliament has been in 
session since July. It was known to the 
Government that something has to be done 
about the State of Punjab because in No
vember, the question will again get posed. 
Why could the Government, as the Session 
was progressing, not have come fon̂ vard 
with what it intends to do, when the Session 
was in its midst. Why could it not have come 
forward even when the other aspects of 
Punjab were be taken up? The Government 
toyed with the idea of Constitutional amend
ments. The Government then brought for
ward the Bill about annulment of elections. 
Why has the Government tied itself up in 
these confused convoluted knots? I could 
safely guess that it is because of only one 
reason. I feel the cancellation of elections in 
Punjab was a dishonest act motivated purely 
and solely by the concern of the Congress

by President 8 
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all over again, having made the original 
mistake of boycotting the electbns. You 
pervert the entire system because you have 
originally made a mistake. You boycotted 
the electbn and to rectify that mistake of 
your party, purely for the sake of gaining ' 
more seats whether In the Assembly or in the 
Parliament, and pervert the entire system. If 
you have begun to prevent the entire sys
tem . then there will have to be a price that will 
have to be paid. My great wony is that it is not 
a price that is pakj by politicians so much, as 
it is a prbe that will be paid by the people of 
Punjab.

Sir, to explain all this, the Hon. Union 
Home Minister then spoke of the necessity of 
the annulment of elections and the annul
ment of elections receiving Presidential 
assent. It is well-known that the Rajya Sabha 
cleared the annulment Bill after about 3 
O’clock. Then the Bill was rushed post
haste through special messengers to the 
President to obtain a post-haste signature 
so that before 6 O’clock that message 
reached here and the Lok Sabha could take 
upconsideratk>nof this Bill. Isthisthe wayfor 
any Government to function? Is this the way 
for a Government to treat a sensitive and 
important issue like the Punjab issueiWhen 
such things happen, my good friend Shri 
Ram Vilas Paswan was well within his rights 
to make that comment. He said yesterday 
that obtaining signature on such papers in 
such a fashion itself is an admission of 
incompetence by the Government. There is 
little time. I will leave the other things unsaid. 
This statement of the Union Home Minister,
I will examine in some detail because it is a 
classic example of bureaucratic obfusca
tion. The statement is, of course as I said 
earlier, also another example of the Govern
ment’s insensitivity in so far as the people of 
Punjab are concerned. I submit that it is 
insulting in its implications. It is insulting 
because it is so full of fiction. This whole 
statement is not a statement of facts. But it is 
a narration of fiction. I will say it is insulting 
because either the Government treats this 
Parliament and people outskie with total 
contempt or it thinks that we have no knowl-

Party somehow to enter the electroal arena edge of what is happening in the tountry or
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contempt or It thinks that we have no knowl
edge of what is happening in the country or 
understanding of what Is happening in Par
liament.

MR. SPEAKER ; How much time will 
you need?

SHRI JASWANT SINGH: I will need 
only 5-7 minutes. That is all. The point is 
because we do have some understanding of 
these issues, therefore, the Government 
thinks it can come fonÂ ard with anything it 
likes in the form of a statement. They expect 
that we will just follow it. Let me point out to 
you one thing. Here is a statement of fiction 
by the Union Home Minister. I quote:

" Elections to the Legislative Assembly 
of Punjab were scheduled to be held 
on 22nd June, 1991 abng with Parlia
mentary elections. However, the Elec
tion Commission of India taking into 
account all relevant facts was satisfied 
that it was not possible to conduct free 
and fair poll on 22nd June, 1991...”

I find it is an astounding statement to be 
made by the Government through the mouth 
of the Hon.Union Home Minister and to be 
communicated to this Parliament. When did 
the Chief Election Commissioner take this 
decision? He takes it on the midnight of 21st 
June when the polling parties have already 
begun to go to their polling booths. We are 
now informed that the Chief Election Com
missioner taking all the relevant facts into 
consideration was satisfied that it was not 
possible to conduct elections. What inde
pendent machinery did the Chief Election 
Commissioner have? What machinery has 
he got to obtain all these relevant facts? 
What them were the relevant facts that the 
then^Goternor of Punjab did not have, but 
the GRfe^Eleclion Commissioner did ? What 

•wefdlhese relevant facts? Unless we are 
Thfdfrfi^ffi'these relevant facts, how can we 
take.'iAt^de value, the Statement that the 
Hon. UiflolfHome Minister gave to the Par
liament? Who gave these fats to the Chief

1913 (SAKA) by President 10
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Election Commlssk>ner? What was the 
Govemmentthen doing?The recommenda
tion of the then Government of India was that 
electtons wouki be heki in the State of Punjab. 
That Is my recollection. Why did you, on the 
midnight of 21st June, when one Govem- 
ment had not yet transited to another Gov
ernment. take this step? Let me tell you 
about this because we commented on this 
subject earlier also. This was a step of unbe
lievable cynicism, unbelievable cruelty to 
the people of Punjab because if this was the 
decision that you were to take, why did you 
take it after hundreds of candidates got killed? 
If this is what you had to do, why did you do 
It on the midnight of 21 st or 22nd when one 
Government was transiting to another Gov
ernment? Why could it not be done a day 
earlier? The facts which were in the posses
sion of the Chief Election Commissioner, did 
they come into his possession only after 11 
O’clock in the night and between 11 o’clock 
and 12o’clock? What kind of fiction is the 
Government serving to Parliament? Are we 
to take this as the ground on which we are to 
extend the President’s Rule? I cannot be
lieve to it. I put it to you that this decision was 
taken by the Congress Party only with the 
interest of the Congress Party in mind and 
certainly not with the interest of Punjab or 
with national interests in mind. How can we 
go along with this statement?

And the Commission then announces 
that the elections will be held on the 25th of 
September. On what basis did the Chief 
Election Commissioner decide about this 
25th of September? What difficulty do you 
have now? You have this difficulty because 
you cannot participate, the Congress Party 
cannot partrcipate in it. Therefore, you have 
for the first time ever crossed this Lakshman 
Rekha of elections. I put it to you that elec
toral process in India has had a certain 
sacrosanctity. Once set in motion, it has 
never been annulled; it has never been 
stopped. Even In the State of Assam where 
my senior party leader Shri Atal Behari 
Vajpayee deputed me in the most horren
dous electbns of 1983 when nothing took 
place, when hundreds got killed, when the
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total voting percentage was less than two, 
even then those elections were not stopped. 
You have crossed a certain kind of Laksh- 
man Rekha ofMa/yeuia. We, as Republic of 
bidia. have annulled the election for the first 
time in the country. We have annulled this 
only for a single party’s interest. K you do it 
having crossed this Lakshman Rekha, I put 
it to you, that there is no knowing of who or 
whkrh Governor or which party when in power, 
could tomon-ow not annul electkins in the 
State of Maharashtra or in the State of Ra
jasthan on this basis.

The Union Home Minister has further 
informed us that in Novemtier 1990, In the 
State of Punjab, the law and order situatnn 
had reached its Nadir. In February 91, it 
reached its k>west point. This is illustrative of 
the attitude of the Government of India be
cause it is measuring the conditnns in Punjab 
only by the questionable and the heartless 
arithmetic of the numbers of people killed. 
The Unton Home Minister then further says, 
because in March. 1991, the talk of elec- 
ttons, the terrorists will intensified their ef
forts and yet the elections tiad been an
nounced. Wheneverthe talkof elections, the 
terorists will intensity their efforts, to thwart 
the democrats process eveiy time. And eveiy 
time the terrorists intensify thmr efforts, are 
you going to keep on cancelling them ? 
where will this process stop?

The Unkm Home has said that
the terrorists are aSao lifting their areas of 
operation. (Interruptions) I will conclude in a 
minute or two. They are shifting their areas of 
operatton to Rajasthan, they have shifted 
their area of operatton in Rs^^than. Are you 
going to cancel electtonis In Rajasthan as 
well?

Some very significant captures have 
been made Punjab tenorists in the State of 
Rajasthan. Some very signiftoant an-ests 
have been made; some very significant 
captures of weaponry has been made. Are 
you going to treat them as a ground for 
canoellatton or electtons in R a ^h a n  also?

byPresUent 12 
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How are we going to countenance this 
kind of fictton that is being served to the 
Pariiament'

I am here informed by way of the State
ment of the Union Home Minister that the 
Punjab Administratton’sresponsetothesitu- 
atton in Punjab has been that as against 
1321 terrorists killed and so many arrested in 
1990 we have now killed 1433.

How are we to understand this kind of 
senseless arithmetto that you have given? Is 
it the only yardsttok by which you are going 
to measure the success of failure of your 
activities in Punjab? Is it the only responsib- 
lity of the administratton in Punjab? The 
administratton in Punjab was directly under 
the Government of India since 1987.

1 am sorry to say that we cannot accept 
this kind of treatment to Punjab. We were 
informed by the Unton Home Minister t>y his 
statement that counter propaganda drive 
was launched. Where is the counter propa
ganda being launched and with what suc
cess? What has it achieved? Hei says that 
the activities of terrorist sympathizers eto are 
being discouraged. What kind of fictton is 
this? Where has it got discouraged? Where 
is thiscounter propaganda drive, when every 
evening after 6 O’ctock the whole Punjab 
including the mral areas become virtually an 
area of curfew and hardly anybody turns out 
? What kind of counter propaganda has 
been launched and by who?

The next questton is a very important 
one. A new Governor has just taken over in 
Punjab and he has given his assessment of 
the situatton. TheformerGovemorof Punjab, 
a distinguished soMier, wto had an unblem
ished career behind him, had staked his 
entire publto career on hokHng the electtons 
In Punjab. The former Governor was not 
consulted when the Chief Electton Commis- 
stonertookthose relevantfacts Moaooount. 
That former Governor, iMt • IMT fflomhs 
ago, was committed to holding the alecBpna 
in Punjab. That Governor’t  advioe tm  not 
acceptable to you. The rww Govamor hat 
come ; after a great aaaieh you found a
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Qomnorfor the state of Punjab. How are we 
W  this kind of situation where the 
VnSm Gkivernment selectively accepts the 
advice of one Governor, rejects the advice 
and removes the Governor and appoints a 
new Governor?

Prosklent 14 
mRelaUon to Punjab 

ediy speak time and again that they are 
Interfering In Punjab? What are you doing to 
counter It- both internally and externally and 
bilaterally?

I am sorry that we cannot accept this 
resohitbn or the statement accompanying It. 
The Govemment informs us that a very 
special and sustained effort is required. Will 
the Home Minister explain, as to what will be 
that very special and sustained effort? What 
are the inputs of that special and sustained 
effort? What will be the details of that spedal 
and sustained effort? He further says that an 
atmosphere will be necessary which should 
reasonably be free from coercbn. How will 
you bring about such an atmosphere.

The Union Home Minister further in
forms us that it will be necessary to buiki up 
a tempo of activities which will restore the 
confkJence of the people. What will be the 
tempo of activities and what kind of activities 
do you have in mind and who will raise the 
tempo, so that the confidence of the people 
is restored? He also informs us that while 
coordinated actbn on many fronts will be 
necessary, the central object - please mark 
the word central object - is to have sufficient 
forces so that the terrorist organizations may 
be effectively checkmated. Where are these 
sufficient forces going to come from? You 
had sufficient forces In April 1991. in the 
State of Punjab, including Armed forces 
depbyed for months in advance and you 
have created these situatbn. Are you going 
to redepby the armed forces? Where will 
you get those Armed forces from; after what 
you have done in Assam? Where will the 
additbnal forces come from? How are we to 
accept all these things? I will conclude by 
repeating our minimum irreducible demands 
whk:h if the Government concedes, will 
enable us to conskler this resolutbn. Other
wise. I am afraid, we cannot lend our support 
to this piece of fictbn. What is your Polby? 
Please answer all the queries that 1 have 
raised in respect of Punjab. Secondly, how 
are you countering the effort that is being 

. made by Pakistan about whbh you repeat-

Thtrdly, we have stated that we cannot 
lend our support to this resolutbn unless we 
know what are the firm dates of electbns. 
What are the firm dates? We cannot In 
blanket keep on supporting such resolu
tions, such further extensbn of Preskienfs 
Rule. We wouM want the Government to 
announce firm dates. It is our view that 
February is too far and in any case, even this 
is too late. The electbns ought to have been 
held In April to whbh our party was un
equivocally committed. Why cant you hob 
them in December? Why is this myth of 15th 
of February being circulated In the newspa
pers? We would want firm dates and the 
Govemment shoub give us the firm dates of 
electbns. The credibility of the Union Gov
ernment is so bw and so many times the 
Presbent’s rule has been extended that 
unless these firm dates are given, no one will 
belieive that the Government of India in
tends doing what it announces.

So. unless these are answered, I am 
afrab. we cannot lend support to this Reso
lutbn.

[Translation]

SHRI GEORGE FERNANDES (Muzaf- 
farpur): Mr. Speaker. Sir. I shall not speak 
more, as more than enough has already 
been sab on this subject. I want to start with 
the credibility of theGovernment. Some days 
ago a Bill regarding provbing spedal secu
rity was being discussed here in the House. 
I raised the questbn of provbing security to 
Shri Rajdev Singh, an ex. M.P. from Punjab 
and who was also a candidate in the last 
electbns, which was postponed by you. The 
Home Minister Immediately gave me an 
assurance that his security will be restored. 
Besbes. he asked me to send Shri R^ydev 
singh to him. I promised that I will send Shri 
Rajdev Singh to him the next day. Next day 
Shri Rajdev Singh tried to see the Hon. 
Home Minister at his residence but coub not



miwthim, N«xtto that day Shrl Rt^ev Singh 
was able to meat tha hon. Homo Ministor.
T h »  Hon. Home Minister Immediately dl- 
racted Msprlvate Seeretaiy to askthe Police 
ptMmnlstrioner of Delhi and concerned offi* 
cMs of ^n ja b  to pMvide security to Shrl 
rNdev Singh immediately.

1Mr. Spealw, Sir, 1 raised the same 
question in the House again at the time of 
prssentation of Punjab Budget and Informed 
that no security an’angaments have been 
made tW now despite theorders of the Home 
Minister. At that time i'was told that security 
will be provided to Shrl Rajdev Singh. But I 
regret to inform the House that no arrange
ment have t>een made to provide security to 
Shrl Rajdev Singh either by Delhi Police or 
by Punjab Police till now.

Mr. Sp8al<er, Sir, I am not much worried 
about the security arrangements for Shri 
Rajdev Singh. I am worried about the credi
bility of the Govemment. if the assurance 
given by the Home Minister in the House is 
not carried out by Delhi Police Commis
sioner or Punjab Police officials despite di- 
recttons given on telephone by his office 
then what is the credibility of the Govem
ment?

SHRI RABI RAY(Kendrapada): Mr.
Spealter, Sir, Shri Rajdev Singh met me also 
in the moming today. He told me that before 
meeting the Home Minister he met the Prime 
Minister in the month of August and the 
Prime Minister had assured him to provide 
security.
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The Bill which has been bfDi4ht lor* 
ward in the House, is a big joke Witt) the 
people of Punjab which is gdng on for a 
many years. Yesterday, when this motion 
was moved in the house. I wftnMsed the 
proceedings heM after moving ttiis motion 
regarding the motion brought in this house in 
the month of March tMs year. NewV 16-16 
members spoke on that subfed and moat of 
the men^bersopposedthal motion andasked 
for immediate elections in Punjab. Ail the 
members from Pur^ab who a p ^  on that 
motion had uiged the Govemment to hold 
the electtons in Punjab at the earliost pos
sible and notfo poetpone those. As ail of you 
are aware that the people living in Punjab, 
and the people who were eiecled in the 
elections held there during 1989 feel very 
insecure. What happened to many of them, 
all of you know it. Today if they request to 
hoki the elections, you may hoM the elec
tions. Democratic process shouU be re
stored in Punjab. There is no such situatfon 
in Punjab, which may obstruct the election 
process. A Notification was issued regard
ing elections in Punjab. The whole process 
relating to electrons was completed and I 
had read the letter, day before yesterday, 
written by the Governor, Shri Maihotra while 
speaking on the Bill. I want to repeat two 
sentences of the letter so that the Hon. 
Home Minister could reply to it. He was 
functioning as representative of the Govem
ment to kx>k after the wori( in Punjab. He is 
a former Chief of the Army. After his assum
ing office, there was a tot of improvement in 
the situatton of Punjab as has been saki by 
many people. He has written about the 
dedsnn of postponing the electtons in Punjab 
that...

SHRI RAM VfLAS PASWAN (Rosera); 
Mr, Speaker, Sir, he akingwith me has also 
met you, and we also requested the same.

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, the credibility of the Govern
ment is an important issue, if the orders 
issued by theGovemment in whichthe Prime 
Minister has also taken the interest, are not 
carried out, I think, nobody will believe on 
any word of tha Government

[English]

MR. SPEAKER; We do not quote from 
the letters like that. You can give a gist of it.

[Translation]

SHRI GEORGE FERNANDES: He has 
written that he was very perturt>ed to learn 
about the decisnn taken regarding post
ponement of etectk>ns. He had no altema-
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tive but to resign as the decision talcen was 
not appropriate. He lias suggested to hold 
the eledions in P u r ^  if we want to solve the 
problem of Punjab. It is oneof the best ways. 
The opinion was befdre the Government 
Instead of holding the elections, the decision 
of postponing it, was taken. My Hon. ool- 
lei^ue ShrlJaswant-ji has said that ^leo- 
tkms were to beheld on 22nd Instant and the 
Chief Election Commissioner hadannounoed 
on I dth^rough Radio, Television and rhedia 
as

lEnglish]

“Under no circumstances wilt there be 
any postponement of electbns”

[Translation]

It was said during his press conference 
held on 19th. After the statement issued on 
19th. a message to the people was broad- 
castAelecast on 20th on behalf of the Gover
nor ' to go to caste their vote with courage’. 
After this deiiberation, what special informa
tion was received by the Election Commis
sion on the 20th night which compelled it to 
postpone the electbns. It was nothing ex
cept formation of the Govemment by Con
gress party, the next day. We are saying it 
without levelling allegation against the Con
gress Government. It has a base. The deci
sion talcen by the Chief Election Commissbn 
was also in accordance with that. As the 
Congress party was forming the Govern
ment, it should be given an opportunity to 
participate in the election. The elections to 
12 seats are to be held, if it has the possiblity 
of winning about 4 seats efforts should be 
made to this effect. Keeping this in view, the 
elections were postponed there.

Mr. Speaicer, Sir, the history of many 
years is behind this situation of Punjab. 
Congress Party has created such asituatbn 
there to contain the influence of Akaii Dal. 
We want to say it categorically. We can’t 
belive on the statement given by the Govern
ment at any cost. Shri Jaswant Singh has 
raised objection on many issues relating to 
the statement. 1 want to know that what do
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you mean by telling us the Incteaea In the 
number of people killed in Punjab. What 
does the Mlnlsterdrawtheconculsbn ottf of 
It? One thousand People were kllM last 
year and two thousand people have lieeri 
Mlled this year. What does It mean? Do you 
mean that we have become mcne strong. If 
It is so, I wouM siy that it is w i ^  ccnk^ 
sbn. Everyyearmor^peppleeme^totaoe 
you. Why youaren^abbio O fid e i^ ^  
that tem)rism can not be diedcad 
help of the bullets, if rifles have been the 
remedy, the emergency of Northern Ireland 
woub have abolished many years t>efore. 
But such movements and struggles cani be 
stopped with the help of bullets. You have 
come to the wrong conclusbn. Killing more 
people is not the remedy of this problem. We 
are taking the steps using the words as* 
increasing thetempo' They are merely words. 
If you want to do something in Punjab, you 
should withdraw the Bill. Hob the elections 
before 11th Hand over the power to the 
elected representatives the people . The 
problem of Punjab would be solved. The 
people of Punjab are caught between the 
terror of insurrectionists and of Polbe. There 
should be an elected Government. Elected 
representatives should run the Government. 
The contribution of the people of Punjab for 
attaining freedom of the country, for the 
development of the country and accelerating 
the production of foodgrains as also in other 
fields have been the maximum. Keeping in 
view all these things I request that the 
Government should withdraw the Bill.

lEng/fsh]

SHRI INDRAJIT GUPTA(Mbnapore): 
Mr. Speaker. Sir. on behalf of my party, I rise 
to categorbally oppose this resoiutbn whbii 
has been moved here yesterday by the 
Government - by the Home Minister. It is not 
aquestion of announcing some f̂urtherdates 
or time schedule for elections. Perhaps the 
Government will do that judging from what is 
being mooted around and what has ap
peared in the Press. Maybe at the end of this 
debate or towards the end of this debate, the 
Hon. Home Minister may come out with 
some kind of an announcement that if this
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resolution is adopted, then the Government 
will say that by such-and-such time we are 
prepared to hold the elections.

I think, this Government has lost all 
credibility as far as Punjab is concerned. 
Now because of their bsing their credibility, 
I am not prepared to bse my credibility also. 
The people of Punjab have suffered end
lessly. They are t>eing condemned once 
again by this resolution to furtherbbodshed, 
killings, tortures and sufferings from which 
this Government at least has no remedy by 
whbh it can save them.

I am not going to refer - the other col
leagues have done it already - to all these 
statisfics whbh have been given in the reso- 
lutk)n regarding killings, the pilling-up of 
corpuses, this mound of corpuses which is 
mounting up and up in Punjab. I do not know 
how we are supposed to regard this kind of 
state of affair in one part of our country going 
on from year to year. Mind you, I am not 
refemng only to the killings perpetrated by 
the terrorists which are hon'ibie enough, 
hon^endous enough to innocent people who 
are being butchered by them. They have 
now taken to firing on running trains, killing 
passengers in running trains. They are ca
pable of doing all sorts of things. We know it. 
I am also referring to what the police Is doing 
in Punjab. I do not say all police men or potee 
offbers shouM be heki guilty of this. Bi1 
there is no doubt and the Government should 
admit this day that police excesses in the 
way of tortures, in the way of killings and 
extortions of money are going on without any 
check. Why shouki the people of Punjab be 
condemned to this again for another un
specified perbd just because the Govern
ment suddenly decided that they must now 
further extend the Preskient's rule? What 
has happened to this date of 25th Septem
ber? Where did it come from? What is the 
cateulatbn, I want to know. When this elec- 
tk>n was cancelled at the last minute, when 
the Commissbn announced that the eiec- 
tbns in Punjab shouki not be heki on the 
22nd of June, they dk) declare that it would
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be hekI on the 25th of September. How dkl 
that date come? What was the cabulatbn 
behind it? I do not think the Chief Electton 
Commlsskxier couM go about doing these 
things without any consuHatbns with the 
Govemment or getting any Kne-dear from 
the Govemment? If he did it like that, then 
you please tell us. We want to know some
thing more about his functnning also. If he 
has been doing all these things cancelling 
the electbns, again ordering the elections 
without any consultatbn with the Govem
ment or approval from the Government we 
should know that also. I woub like to know 
whetherthese electbns in Punjab, whbh the 
Govemment says will be heki after some
time, are going to fc>e conducted and pre
skied over by the same Chief Election 
Commissioner, who has become such a 
controversial figure. You intend to retain him 
in his office until the time comes for Punjab 
elections again. I do not know the cabulatbn 
behind this. You may ask. Sir. if we are 
opposing this Resolution, why did we not 
vote against the Bill which came the other 
day for cancelling the electbns? The obvi
ous reason is that the only date whbh was 
pending before us was the 25th September 
which was announced earlier and if you 
suddenly bring a Bill in the month of Septem
ber, anybody can understand that electbns 
cannot be heb by the 25th of September. 
So, that election has to be cancelled. But the 
questbn has been raised here is that why in 
good time, you could not decide to hold 
elections before the 11th of November, be
fore the expiry of President's Rule. There 
was plenty of time for that. You cannot, at the 
last minute, say that the situatbn is danger
ous and nothing can be done and the Gover
nor says that there are ail sorts of obstacles 
and ail that.

So, Sir, my colleague, Mr. Jaswant 
Singh, has very comprehensively and ade
quately exposed the kind of duplicity I am 
afrab I have to call it dupibity whbh has 
been indulged in by the Government even 
day before yesterday. Even day before 
yesterday, the proceedings say that on behalf 
of the Govemment, it was stated here that 
they are not bringing the Resolution. They
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could said that they are not bringing the 
Resolutton that day, that is, the 16th Sep
tember but they intend to bring the Resolu
tion on the 17th of September. Did they say 
anything liî e that? Did they give any warning 
to this House or anything to the people of this 
country? Nothing was given.

Now. Idonotknowhowmyotherfriends 
will react if the Home Minister eventually, 
towards the end of this debate, comes out 
what he may call another firm date. I do not 
value any firm dates coming from an infirm 
Gk)vernment. There is not much value and 
this endless and indefinite probngation of 
President’s Rule cannot be supported by 
anybody who has any concern at all for the 
democratic rights and democratic process of 
the people of Punjab. Now, at least, the old 
arguments are not being trotted out that if 
elections will be held, terrorists will win and 
they will get the majority and a government 
will come to power wMc^ wiH declare Khalis- 
tan the next day. I am glî d that you are not 
saying that. You a r e > ^ g «  *Yes, elections 
must be held. The only ̂ estion is the timing 
" we are with you if s u ^ a  $^atbn will come 
about, which I per^rtally believe will not 
come about. But my opinion may be wrong.
If such a situation comes about and if some 
Government is Ip power by the people of 
Punjab which will d e ^re  independence the 
next day, well, w^ are viffth you and we know 
howto deal with such ̂ sttuatton. This is a big 
country .This is CH^a small country. We know 
how to face It will be faced.
But that may Apt happen also. People of 
Punjab are lii riiy ppinbn, like that. We 
have some p c H ^  th Piinjab. There are still 
some people left there even after all those 
comrades who have been killed. Still, there 
are some people left. I have consulted them. 
CPI(M) friends have been consulting their 
people. Do you think. Sir, that a majority of 
the people in Punjab today are supporting 
the terrorists? I tell you that an ovenivhelming 
majority of them are against the terrorists 
now. They may not have the courage to 
speak out always because these fellows are 
going about with weapons and killing people 
indiscriminately. People are fed up, espe
cially the majority of people who are farmers
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in Punjab’s countryskJe. They are thoroughly 
fed up. And you shouki not say that if such an 
inferbrity complex is there,to think that even 
if electbns will he hekl, then the terrorists will 
get the majority immediately, you do not 
believe in it. Last time, we had this experi
ence that when the date was announced for 
electbns, the terrorists started fighting among 
themselves and they started killing each 
other. I wish them success in that venture. 
But when you do not hoki elections and you 
cancel the elections, again they come to
gether. And they are able to agitate and 
provoke people against the whole concept of 
unitary State or the Government of India or 
the Centre here which is dealing with Punjab 
in this way. I am not going to quote from any 
letter or anything. But if you would permit me, 
I would mention just two instances. Only in 
the last eight or ten days, two instances have 
been brought personally to my notice. I am 
only giving you the gist of the kind of thing 
which is going on. One has appeared in the 
back page of Statesmen. You can see it for 
yourself. The report says that Avatar Singh 
of Shatrana Village. District Patiala was tor
tured to death by the police on the 26th of 
July. He was an independent candidate in 
the last Assembly Elections. There is a 
Human Rights Organizatbn, of whfch you 
may not think much. Well, I do not know. The 
Punjab Human Rights Organisatton sent a 
team to that village, consisting of Maj. Genl. 
(Retd.) Narender Singh, Dr. Sukhjeet Kaur 
Gill and Malvinder Singh Mali. This team has 
reported that this is a clear case of planned 
killing. They talked with all sorts of people 
there, the villagers and others and they all 
have said that the guilty offbers shouki be 
found out. They have gone to the Governor. 
Those who are responsible should be pun
ished.

There is the other case. One ob man by 
name Preetam Singh came to see me. He is 
from Village Bhodiwala under Polbe Statbn 
Malaut in Distrbt Farbkot. His two sons have 
been shot dead k>y the Polbe. At dead of the 
night, the polbe rabed their village, woke 
them up from their sleep, took those two 
boys to some a distance away and shot them 
in cold bbod. This is the allegatbn which he
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has made. And it was all basically a case of 
a land dispute. Some landlords wanted to 
evict these people from the land on which 
they are the tenants. I can understand that 
because land disputes are frequent occur
rences in Punjab also. They have got a stay 
order from the Additional Judicial Magistrate 
of Muktsar on 26th August, about this land 
that the status quo should not be disturbed. 
But the police force came In the middle of the 
night and killed those boys. According to 
them, the DIG of Ferozpur Range whom I do 
not want to name here , came with a huge 
police force and also with the DSP of Fazilka.
I may say here that this Faridkot comes 
under Ferozpur Range, but the Police with 
their higher officers came from their neigh
bouring district. These forces came and 
sun'ounded the village and fired shots in the 
air and woke up people from their sleep. 
These two boys were taken to a corner and 
shot dead. It was alleged that they had got 
some connection with the terrorists. Well, 
this is the usual excuse given. The Local 
people and also the local police of the 
Maulat police Station. Faridkot say that they 
have no record of any connection with terror
ists. So, this is the kind of thing which is going 
on you do not mention these things at all.

Why should the people be tortured both 
by the terrorists and by the police? How are 
they expected to survive and lead a human 
life? this is the meaning of President’s Rule. 
President’s Rule means Police Raj. There is 
no authority, no channel, no person to whom 
people can go and get their grievances re
dressed. A Governor who tied to do so was 
confronted with a situation where he had no 
optk)n but to resign. He had to resign be
cause he stood for elections. I do not know 
anything about the new Governor. I do not 
wish to comment about him. But you have 
said in your note here, while moving the 
Resolution that the Governor I mean the new 
Governor has said that there are some insu
perable difficulties in organising electbns 
shortly. This is what the Governor is sup
posed to have said. I would like to know what 
those Insuperable difficulties are. If these
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are insuperable, how do you propose to 
overcome them in the next two or three 
months? What are those insuperable diffi
culties? If it is the question of concentrating 
forces there, whfch seems to be your only 
remedy, then you have mentioned here in 
paragraph 10 that the Central object is to 
have suffk:ient forces.

12.00 hrs

The central part of you strategy is to 
have sufficient forces. Of course, you need 
forces but if that is the only utterly nonpoliti
cal strategy with which you wish to tackle the 
Punjab situation then I am afraid that you are 
going to fail because what else you have 
been doing all these years except shedding 
blood and making people tp shed each oth
ers blood. Nothing has been said, as my 
colleague has just now said, about the other 
efforts that you are going to take to win the 
confidence of the people. There is no politi
cal move at all; no initiative at all and not a 
word is being said today about Rajiv Gandhi
—  Longowal Accord. Please tell us, have 
you decided to burry it for ever; burry it 
fathoms deep. You do not want to make any 
effort to see that any element of that accord 
may be implemented so that people have 
some feeling of assurance and confidence.

What prevents you from handing over 
Chandigrah to Punjab? You provide differ
ent alternative for the Capital of Haryana. 
Nobody objects to that. That was the part of 
the understanding. But Chandigargh must 
be given to Punjab as its capital. What is 
preventing you from at least referring to the 
case of river water dispute to some High 
Court, Supreme Court or some tribunal. Let 
the case be referred to them and let them go 
into it. But nothing has been done.

Now, you say that sustained efforts must 
be made. But, I would like to say, to do what. 
I do not wish to take more time.This Govem- 
ment has got no credibility; not a shade of 
credibility is left as far as Punjab affair is 
concerned. We are not prepared to counte
nance further extension of President’s Rule 
In Punjab. Even if some time schedule is
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indicated by the Government. I am not pre
pared to believer it because it is not the first 
time that it is being done. Assurances given 
are not worth to believe because on paper 
only they are written off. And. for that matter 
who knows in today’s India whether by 
February next this Government is there or 
not. Nobody can say.

It is an infirm Government wanting to 
give firm assurances which I am not pre
pared to believe and I am not prepared to go 
and sell this package to the people of Punjab. 
My party is not prepared to go and tail them 
that we have agreed with the Government 
that again the President’s Rule should be 
extended. On the basis of the assurance 
given that elections will be held in February.
I am not prepared to go and say this to the 
people of Punjab. Therefore, regretably. 
regretfully or^hatever you would like to say. 
we are not prepared to support this Statutory 
Resolution and we are going to oppose it.

We hope that Government even now 
have the sense to think of some other way.
I do not understand why elections could not 
have been held before 11th of November. 
There was no difficulty if they had started this 
process a month or two earlier. The point is 
that there is not the absence of law or ab
sence of military force which is preventing 
them to hold elections. It is the absence of 
will. They have no wilt to hold elections in 
Punjab. They made the things worse by their 
own party deciding to boycott the elections. 
Now. they have perhaps changed the deci- 
sbn. Therefore, the notification had to be 
cancelled; a notification has to be issued and 
Congress people have to be given the op
portunity to file their nominations. For the 
sake of all this we have to go through the 
same tortuous process all over again. We 
cannot support it on any ground and. there
fore. 1 oppose this Resolution.

[Translation]

SHRI AYUB KHAN (Jhunjhunu): Sir. I 
rfse to support the resolution brought by our 
Home Minister to extend the period of Presi
dent rule in Punjab. But I am sony from the
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core of my heart on this extention. How bng 
will we extend this period In Punjab?

I have just heard the earlier speakers. I 
am very much surprised to hear the speech 
of Shri Jaswant Singh of Rajasthan. I have 
never disturbed him. Similarly, I hope that 
nobody would disturb me as well. He has 
spoken against Congress polk:ies in his 
speech. It means he has consumed most of 
his time in explaining that the situation in 
Kashmir. Punjab. Sri Lanka and Assam is 
the result of the Congress policies. I am 
surprised to hear his speech when Twas in 
8th Lok Sabha. he was in the other House at 
that time. It is my first chance to hear him. We 
belong to the same place in Rajasthan. I am 
surprised to hear such a language from an 
aged and able person like him for a party, 
with a view to conceal its goodness and 
reveal its shortcomings.

I would like to state that ours is a country 
where ail the religions are respected, all the 
religions are worshipped, all the religions are 
free. When a peace march was organised by 
a Bhartiya Janata Party underthe leadership 
of great leader and it started from Somnath 
to a particular place why did he leave Punjab? 
If you have included Punjab also, in the 
Peace March, it would have been much 
better and the people would have partici
pated in that march. Punjab is a heart of this 
county and to maintain peace and law and 
order in Punjab is the foremost duty of all the 
people irrespective of the party aff iliatbns. A 
Joint Peace Mission including all the political 
parties shoukl have gone to Punjab. Our 
youths, children, teachers and intelligentia 
should have gone there and organised ral
lies etc. there. It is not proper only to critbise 
a party for not doing this or that. There should 
have been a suggestion for it. If you extend 
this period, we will feel sony because people 
from Punjab want their right and they must 
get it. When the then existing Government at 
the time of Punjab election, could not protect 
people in Punjab, even the candidates, how 
could the election take place in Punjab? Now 
it is the responsibility of our Government to 
hold election in Punjab and to check blood
shed. And you should take such steps as can
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control the bloodshed anymore. De^lte the 
efforts made tiy the vested interest to de
stroy our culture, civilization, unity and integ
rity of the country, we could be able to protect 
ourralves and they could not create any 
misunderstanding among the people of vari
ous communities.

I appeal to you that there is still time to 
understand the problem of the people of 
Punjab seriously and to know what do they 
want? So thatwecan find itssolutionandthe 
elections can be held in peace and an elected 
Government may come into power. When I 
was in anny, I had an opportunity to have a 
contact with the masses. I have witnessed 
two wars in Punjab and have witenessed the 
courage and ability of the farmers and the 
peopleof Punjab, lhaveseenthatthe names 
from Punjab werl( in the largest number on 
the stones of Central Jail in Andman and 
Nicobar Islands which is known as the Jail of 
Kala Pani (Kala Pani Jail). Though there 
were names of the people from other states 
also yet the number of people of Punjab was 
more.

So, I wouM like to appeal the Govern
ment through you that it shouM adopt a 
dearcut policy to hoki electbns in Punjab 
positived. Keeping in view the situaton in 
P u t^ . If we come to know the date, the 
moraleofthepeopleofPunjabwillbeboosted 
arkl they will think that they are getting their 
right, i wouki ia<e to request you once again 
tb Withdraw the extra forces sent to Punjab. 
i% w e  :$end such forces there as may not 

•1nvDlv« in such cases. Eve^ indivklual can- 
airi extremist, every individual cannot 

; b«alni(6r.Sothepieopleexcepttheextrem- 
v jrts should betreated w8h love and affectnn. 
Ooirtdoubtevetyone. If we doubt everyone, 
1 '^  ham us. I have some suggestions. I

the Govemmerrt wouM pay attentkm to 
fliam. »

My first suggeston Is that the extra 
forbes shouM be withdrawn from tiwre and 
send such forces as can help the people in 
insisting them to get tfieir rights so that the
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people can get justice. Try to understand the 
sentiments of the people. What do thisy 
really want? There are some religious de
mands. Please accept those which you cm  
accept. We must try to win their hevts and 
shouM not take any such step as may hurt 
their feelings. It is our duty to regard their 
sentiments. Mr. Speaker, Sir, this is flw 
same Punjab from where sk>gan* EkOnkar 
Satnam* was raised. This is the place where 
all were equal and on oath was taken to 
protect the truth and all the civilizattons. So 
we wouM have to improve the present situ
ation in Punjab and will have 1o announce a 
definite date of electnn. We will have to 
adopt a clear cut poltey in regard to Punjab.
I think if we can hokJ the electk>ns in l* u t^, 
it wouM be better acton in dealing with the 
Punjab problem.

SHRI CHANDRA JE E T YADAV 
(Azamgarh); Mr. Speaker, Sir, I think Punjab 
problem is a natnnal problem. We win make 
a mistake if we take it as only a problem of 
Punjab. Punjab problem is a problem of our 
nattonal unity and sovereignty of our coun
try. We have just heard the statement by our 
honourable Home Minister. Governmental 
actnns have aggravated the problems In 
Punjab within two months. The manner in 
which the Punjab elections were cancelled 
just before a few hours was not proper. In 
these electtons those people of Punjiib, were 
also partteipating who are not with extrem
ists today and are facing the dartger of ex
tremism at the cost of their lives. Unfortu
nately the Congress, which is still a natkuial 
party today deckled not to take part in thto 
election and at last they thought it necessary 
to postpone this electton from political angle. 
When they got a chance to form the Govern
ment in Lok Sabha after this election, they 
postponed it. Thus, the whole faith has been 
tost

Mr. Speaker, Sir, the manner in whk:h 
the Government has cancelled the whole 
process, is improper. The motton which the 
honourable Home Minister has moved today 
wouM hwe been moved in the beginning, 
then the position wouM have been differsnL 
In that case, if the electtons had to be post-



29 Statutory Resolution BHADRA 27, 
re, continuancB of Proclamation 

poned, it would have been done with the 
consensus of ail the parties. Now you are 
seeing that the whole house is divided. The 
Congress Party is on bne side and all the 
opposition parties are on the other side. Will 
it leave a good impression in the country? 
Who is responsible for it? The Congress is 
responsible for it. The Congress does not 
know as to how this problem should be 
solved. The Congress always thinks in politi- 
calterms. This problem is not of today, It is 10 
years old. But we are levelling charges against 
each other.

If we go on blaming a particular Govern
ment for this situation, it will be a no solutton. 
Now I am expressing my personal view on 
this problem not my party’s view as this 
matter is yet to be considered by my party, it 
is a national problem and not a problem 
relating to any party. Will the Government 
like to reconsider the issue of holding a 
tripartite meeting before the announcement 
of this election, as it had called in the begin
ning? 1 also want that the representatives of 
the Government, the opposition parties and 
those of the parties in Punjab such as Akali 
and other parties, and the representatives of 
and factions of Akall Dal and other t^eak> 
away groups person who want to participate 
in it should be invited to attend the meeting. 
Hon. Mr. Home Minister I would like to inform 
that one former Chief Minister and popular 
leader of Punjab I would not like to refer to 
him by name told an eminent person at Delhi 
four days ago that they were prepared to 
take part in election last time and they were 
partrcipating the election process for the 
unity and Integrity of the country at the risk of 
their own life but now they would not take 
part in election if these are held because on 
the one hand they take part in election at the 
risk of their life, their candkiates are killed 
while on the other hand. Government plays 
with their lives and it postpones elections 
when it wishes so. Therefore, the Central 
Government is creating a ridiculous situatton 
which I think is dangerous for the nation.

Sir. it appears to me and the country is 
well aware of the fact that -

1913 {SAKA) by Praaidant 30
in Relation to Punjsi)

[EngSshi

The Congrsss Govarnmant is dw«k>p- 
ing acoldfesttofarathe slactions In Punjab. 
And this is not only dangarto Punjab but It Is 
also a danger to the entire process of de
mocracy.

[Translation]

First of all the people of Punjab must 
have faith, after all they understand each 
and every thing. I would like to congratulate 
the people of Punjab that despite such a 
tough situations in Punjab they did notfomi 
anti-India opinion. The people of Punjab 
have time and again assesed it. The people 
of Punjab are producing foodgrains, wheat, 
they are working in industries, they are in the 
main-stream of the country ak>ng with other 
people of the countiy. The people of Punjab 
have never helped tenx>rists or Khalistani 
forces.

I did not intend to say what you are 
stating. The figures given in the para 7 of the 
statement of the Home Minister tell the 
number of terrorists killed in 1990 and that of 
those killed during these eight months. It 
shows that 1321 terrorists were killed during 
the whole year in 1990 but 1433 were killed 
during these eight months only. Therefore, It 
is a great achievement. Sir what is happen
ing to the people? During the period of 23 
days from 12 March to 3 April, 1991, 278 
people lost their lives, 17 incidents of bomb- 
blast took place and 26 persons were kM- 
napped in Punjab.

[English]

on an average, 300 people are being 
killed every month in Punjab.

[Transla^ri]

What will be its result? If you are killing 
1300 terrorists 4000 people are being killed 
every year, people are fleeing from there, the 
people are k>singtheirfaith. What will be the 
consequence of such uncertainty? The re
sult now will be that the process of fleeing
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from Punjab will speed up. The industrialists 
of Punjab are migrating to Delhi and other 
parts of the country and purchasing land 
there. They are making altemative arrange
ment for setting up factories, constructing 
houses because the entire policy of the 
Government has crated such an uncertainty. 
The situation is compelling them to run away 
from there. It is essential to win the confi
dence of the people of Punjab. If we want to 
corrtinue with our democratic set-up, It is 
essential to win the confidence of the people 
of Punjab. How can you win that? This is the 
problem being faced. You extended the 
President rule in Punjab for eight to nine 
times, and changed four Governors in a 
short span of 18 months. First you appointed 
Shri N.K. Mulwrjee thereafter Shri Virendra 
Vermathen O.P. Malhotraandnowfourth is 
occupying the post. The govemment should 
have confidence in one particular person 
and should give him the powers and authori
ties to work there. But the Govemment has 
completely failed In this regard. The present 
debate in the House will atleast communi
cate the message that the entire House all 
the political parties of the country do not 
support the Government if it does not have 
any confklence in the people and It dare not 
to hoki elections there and if it dare at alt to 
do so , the electrons are canceHed after 
announcing their dates. So this debate will 
suggest that the entire House does not 
support this wrong policy of the Govern
ment. The common people of the country the 
democratk; system. I think it win give a good 
message and good result

The Government shouM notcommttthe 
mlstake,as Ihavetheinformattonandasthe 
Govemment has expressed its intenton that 
it is contemplating to formulate a law whk:h 
will keep the terrorists at/af from the proc
ess of electons. I think that It wiH be a great 
Himiyayan blunder. It will be agreat blunder 
if some persons are kept away from the 
electoral process. I wouM like to infomi you 
that whosoever participatM in the electbn, 
expresses his faith in the ConstlMion. He 
goes for election only when he h ^  faith in

by Prudent 32
k tfM a ttontoP tK ^  

the constitirtnn of lndi& The Prime Minister 
has made a great blunder. He shouM not 
have stated that had the electkms been hekl 
in Punjab.

[EngSstii

That would have been taken as a refer
endum in support of Khalistan.

[TianslathrU

It was a great blunder on the part of 
Prime Minister. The Prime Minister shoukJ 
never fake any election of the country or a 
state as a referendum in support of breaking 
away from the country. Such blunder have 
taken place once. When C.P.M. for the first 
time fonned its Govemment in Kerala after 
winning the electrons, those persons who 
dkl not have any faith then Pariiamentary 
system had made a great hue and cry that 
time. Our communist party has come into the 
powerthroughtheelectnns... (Intenuptions)

When it come to power, some persons 
dkl not want it to functon. They hekJ that it is 
dangerous for the country that the parties 
which do not have any faith in the Parliamen
tary system and so called values and kleal 
politicies have come into the power. Later on 
Govemment was dlsmised . What proved 
later is a remarkable thing. During the last 40 
years seen that different parties have come 
into the power whk:h proved that people had 
faith in the Parliamentary Process and sys
tem. It is the real strength of the democracy 
and a good sign for the future of the Democ
racy . Therefore, I urge upon the Govem
ment not fotake any such step in Punjab and 
have faith in the people there.

Here I conclude with my last submis- 
snn. it wouM have been better if the Home 
Minister had announced the dates for elec
tions in Punjab in suo-moto statement made 
by him yesterday which it wouki have cre
ated. Had he announced the state simulta
neously with his speech, the people wouM 
have sustained their faith to some extent. 
But his message spread all over the country 
and especially in Punjab that the Govern-



33 Slatutoiy R0solutton BHADRA27.
tB. conWwance ofPmdamatkm 

ment will not allow ttwm to form their own 
Govomment through democratic process, 
it is the most dangerous thing. Therefore, I 
request the Home Ministereamestly to make 
an announcement regarding starting elec
tion process in Punjab. While replying to it If 
he does not do that then hemusttty to evolve 
anational consensus within one ortwo weeks 
over the Punjab issue after consuKing the 
people.

With these words I oppose this proposal 
and I think that Government will take stepe 
taking account into my suggesttons.

[Engttsh]

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, I agree with many Hon. Speak
ers. who spoke before me that the way the 
Government has handled this very important 
and critk»l questfon of hoMing elections in 
Punjab is not only disgraceful but also harm
ful to the cause of the unity and integrity of 
the country. I also agree with all the refer
ences that are made about the inconstisten- 
cies, incongruities that are there in the state
ment, and the contradKtnnsthat are there in 
the stepsthat are taken sofarbytheGovem- 
ment.

Today, we are faced with a situatnn of 
bringing a Resolutton in the House and asking 
this House to approve it. This situatton could 
be avokled if just after taking over, this 
Government wouki have inttiated measures 
to hoM electnns in Punjab on the new date 
that was announced by the Electton Com- 
missnn while postponing the earlier date. 
But they remained inactive all these three 
months in tietween. No serious effort was 
made to conduct diafogue with the Opposi- 
tk>n parties and others who are concerned 
about hokling electnns in Punjab. Nor dkl 
they try to take us into confidence to certain 
measures that are tong overdue and which 
are very necessary in order to peacefully 
hokling electnns in Punjab and mobilising 
the patriotic people of Punjab to have a 
desired outcome through the process of 
electnn. These are the blunders that this 
Government hascommitted and I vehemently
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criticise this Govemmeitt for an this that they 
have done.

The other day when we were discussing 
about that cancellatnn Bill, I had saM that it 
was very wrong .on the part of the then 
Government Mr. Chandra Shekhartocallfor 
electnns in Punjab in that manner, without 
having attempted to amve at a consensus 
among the political parties. I sakl that Punjab 
Is not the issu^ of this party or that party. 
Punjabis nattonal issue. I want to know what 
kind of moral authority the then Government 
of Shri Chandra Shekhar - which had the 
backing of the Congress party and later on 
when the Congress party withdrew support - 
had to tackle these very sensitive questnns 
on which the unity of the country is depend
ent. How is it that Government dki not bother 
to take into confidence the views of CPI (M), 
other Left parties and even the Congress 
party? How is it? The fact is that not on the 
ground that the people of our patty and 
people of other parties also are facing the 
wrath of the tenvrists? It was highly unethi
cal and immoral for that Government to take 
that decisnn without taking into view the 
opinton of those who are tighting the terror
ists in Punjab. Now this is the thing that is 
happening there. We are failing to anive at a 
consensus to deal with the critical situatnn 
which warrants unanimity of approach and a 
consensus approach. Shri Chandra 
Shekhar’s Government failed to arrive at 
that kind of attitude and you are also failing 
to arrive at that. After forming the Govern
ment, you shouM have started a diafogue. 
You shouM have had a negotiatkm. We can 
not support this casual dealing. It is not an 
abstract electton. You cannot hoM electfon 
unmindful of what is happening there in 
Punjab. The questton in Punjab is not that 
electnns did not take place and are all ig
nored. There are other problems which are 
basic and which are at the root of the issue. 
What are the steps that you are takkig about 
that?

We have ahvays been asking the Gov
ernment to take certain measures. You hoU 
electfons. But before that you must take as 
decision about Chandigarh. Why can you
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not take a decision about Chandigarli? Why 
should it not be given to Punjab? Why can 
Haryana not be tai<en into confidence? Why 
can Haryana not be given money for con- 
strudion of a few capital? More than five 
years have passed since the problem be
gan. Chandigarh has to go to Punjab. Har
yana has to have a separate capital. Why did 
the constructbn of a capital for Haryana not? 
Can anybody tell us about that begin I can 
say that this is the height of irresponsibility. 
Chandigarh should be given to Punjab. New 
capital for Haryana should be constructed. 
That would have a psychological impact on 
the people of Punjab that though Chandi- 
gargh is not coming to them today, It will 
come to them, tomorrow as a new capital is 
being built for Haryana. I must say that we 
are irresponsible politicians.

Let us consider the case of Haryana. I 
know that equivalent portion of land h ^  to 
go in lieu of Chandigarh. Then there is an
other clause which is, that the boundary 
dispute has to be settled on the principle of 
language as the basis and on the basis of 
contiguity. Now on that point, you have to set 
up a commissbn. That will remove all the 
misgivings that will be there even in the 
minds of the people of Haryana Govern
ment. On the basis of language and contigu
ity each area in the border area that has to 
come to Haryana, has to be given to them 
and similarly the Punjat>i speaking area which 
has to come to Punjab - which is now in 
Haryana - has to be given to Punjab. Why do 
you not set up such a commission ? Can 
anybody tell us the reason for not doing so?

Why can you not refer the question of 
water dispute to the Supreme Court? I do not 
know the reason for this. We are drifting 
away, albwing things to go out of hand and 
go haywire. What kind of politics are we 
playing. I do not know.

Then there is another point. They have 
raised certain important issues in connec
tion with the Centre-State relations. Nobody 
will support them if they raise their voice for
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segregatbn from India, divisbn of India or 
secessbn from India. I have seen in today’s 
papers that Mr. Mann has said that he has 
to have a separate country and he will seek 
Independence and recognition from the 
United Nations and all that. But then there 
are certain other issues on which we can 
create conf kJence in the minds of people and 
isolate these imperialist-backed terrorists. 
Why don't we take that step? Why don't we 
set up a Committee of inter-State Council to 
look into the questions of the Centre-State 
relatbns to give more powers to the State? 
Why can’t you do that? Why can’t you take 
up the language issue to give proper honour 
to all the languages including the Punjabi 
language?

AN HON MEMBER: What happened to 
Sarkaria Commission?

SHRISAIFUDDIN CHOUDHURY; The 
same thing is with regard to Sarkaria Com
mission. More can be discussed in the 
Committee of the Inter-State Council. Now. 
in the bordering State if the Punjabi-speak- 
ing people demand certain status which 
should be democratbally given to them, why 
don’t you give that? Why don’t you take 
actbn against the culprits of Delhi riots? I do 
not know how many times we have to say the 
same thing. For years we have been saying 
thesamething. For the action of two persons 
do you contemn the whole community ? Three 
thousand people were killed, somebody had 
initiated it. Have you brought them to book? 
Have you punished them? It is not a simple 
question of thing election or not. Either you 
hold election or let the country go to hell. It is 
not enough, people want election, that is the 
demand. Election has to be the focus of a 
process that will be in favour of the unity and 
integrity of the country. Nowyou have wasted 
alotof timetwo months orthree months. You 
could begin the process of election when you 
took over. And now before 11 th of November 
we could have electbn. We had supported 
the cancellation of the notifbation' of the 
earlier date Yes it is not a party question, I 
take it that way. I think that Shri Chandra 
Shekhar should not have announced elec
tion without first guaranteeing all the parties



37 Statutofy Resolution BHADRA 27.
r$. continuance of Proclamation 

participating In the electbn. 1 may take a 
wrong decision, but I should be also fair 
enough to make it appear to the people that 
I M  It In the right earnest Now. Sir. If a 
natk>nal party is to remain out of election 
process, it is not good for the country and 
also not good for holding peaceful electbns 
In Punjab. Every one shouki be Involved In 
the electbn. It Is not just another election like 
In Bengal or other States. Many things are at 
stake In Punjab. That is why we support it 
and logically it goes without saying that while 
we supported the cancellation of the earlier 
notification, we just can't oppose this policy, 
but it should not be understood in this man
ner people outside also should not under
stand that this is the game going on, in 
instalments this Parliament goes on extend
ing the Persident’s Rule. No. We require a 
firm date to be given, by which time you are 
going to hold election. I know that some time 
is required in between. You have to take 
action on all these 1.2.3.4 and 5 things which 
I have said. Without that, we will be irrespon
sible in really taking election as separate 
from all these issues. We have to under
stand Punjab in its entirety and we should try 
to take everybody into confidence.

12.37 hrs.

[MR. DEPUTY SPEAKER in the Chaif\

The mistake we committed is not having 
consensus in holding election earlier. Today 
also we should not divide ourselves. For the 
sake of Punjab let us sit together and fix a 
firm date. You announce it today and we sit 
with other leaders to deckie on how to really, 
successfully hold elections on that day. That 
is what is required. We should not divide 
ourselves, it is a very serious issue, the unity 
and integrity of the country is at stake. Shri 
Indrajit Gupta has said that piles of corpses 
are there, every day people are being killed, 
they are torturing people there, women are 
molested. And in the Administration also 
there are biacksheep in the police, who have 
earned a bad name. You have to weed them 
out. you have to revamp the administration. 
But if this kind of difficult situation continues, 
when piles of corpses are there then who will 
take part in election will the corpses take part
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in the elections In Punjab? Is It not necessary 
that we give fool-proof secutity to the candi
dates? Seventeen candidates were killed 
after the last process began. We couki not 
provide security to them. So. security has to 
be given, security environment has to be 
created and psychobgbally we have to win 
over and create confidence in the minds of 
the people. All these are linked in separately 
with the holding of electbn. just not in Isola
tion I can see the election. That Is why. call 
a meeting, give a firm date, take actbn on 
1.2.3.4. and 5 things which I have saki. I am 
sure the people of Punjab are secular and 
patriotic. They are fed up with the terrorists, 
but they are fed up with the Government and 
the politbal parties also, because we do not 
take transparent stand. I may appear to be 
differing wrth my other friends of the Opposi
tion. But the Government should be consis
tent. As I said earlier. I do not oppose this 
Resolution. I want time to be taken and 
elections held peacefully.

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi); Mr Deputy Speaker. Sir. this Resolu
tion is a step forward to mishandle the vexed 
Punjab problem and make the situation 
worse. Just now our leader Shri Jaswant 
Singh said that this Government is an incom
petent Government because it brought for
ward this Resolution on the last day of the 
session. I accuse the Government of delik>- 
erately and cleaverly bringing forward the 
Resolution on the last day of the sessbn. I 
could not understand the intentions of the 
Government when it said at 8 p.m. on the 
16th instant.

[Engfish]

"The President’s Notification is valid till 
11th of November. 1991. We have not 
brought anything before you today in the 
form of a Statutory Resolutbn asking you to 
extend the Bill."

[Translation]

Time is written in it. The Government
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which makes a statement at 8. p.m on 16th 
that it would not bring forward such a Reso
lution backs out from its words after a few 
hours. What was the intentbn behind it? I 
charge it to be a minority Govemment. The 
Gk>vemment knew fully well that had this 
Resolutk>n been brought fonward 4-5 days 
earlier, it couM have been that the Resolu- 
tk>n wouM have been defeated on the fk)or of 
the House. Because, all the hon. Members 
wouki have been present. Therefore, the 
Government thought it better to announce 
the adjournment of the House sine-dle when 
most of the hon. Members had left the house, 
that it was the last day, I leveling these 
charges because when the Government 
made the announcement at 8.p.m. on the 
16th instant. (Intenvpttons)

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER):Areyou levelling 
these charges deliberately ? It is a habit with 
you. {Interruptions)

SHRIMADANLAL KHURANA: The way 
the Government said this thing at 8. p.m. on 
the 16th and charged its stand the next day, 
it shows that either its intentbns are not good 
or it is an incompetent Government. {Inter- 
ruptions)

SHRI JAGDISH TYTLER: I said it is 
your old habit of levelling charges, So you 
level charges. Othenivise, you cannot sleep. 
(Inten-Lr^ions)

SHRI MADAN LAL KHURANA: Mr 
Deputy Speaker, Sir, I wouM like to say only 
this much that it is an ineffk:ienT Govern
ment. They accept my views . . .  {Interrup
tions)

SHRI JAGDISH TYTLER: This is the 
one of the matter yot v^nt to say and noth
ing else.

SHRI MADAN LAL KHURANA: At least, 
you have accepted a little. I only say this
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much that the lntentk>ns of the Govemment 
are not'good. Therefore, it brought forward 
this Resolutk>n on the last day of the sea
son. Day before yesterday when we asked 
again and again whetherthey were postpon
ing the electbns or was there any proposal 
of extending Preskient’s Rule for a further 
period of six months, the Government dkJ not 
say anything then. It clearly shows that the 
Govemment is inefficient and it has no will
power to work.

Abngwith this, I want to say that the 
Govemment is adopting the polk:y of ad- 
hodsm in respect of Punjab problems and 
other issues. It looks Punjab problem in 
parts, therefore, it a ls o t^  decision in parts. 
Due to this, the Purijab problem is becoming 
more and more complbated. As such the 
Govemment should not treat it only as the 
problem of Punjab, but it should treat It as a 
natbnal problem. HadtheGovemmenttaken 
an overall view of the problem, it wouki 
certainly have an̂ ived at a s6lutk>n. Because 
of its policy of adhocism it is incapable of 
gauging the situatbn. Had they taken if seri
ously from the very outset by taking the 
oppositbn into confkience, some ways and 
means woukI have been found in thosethree 
months. Decisbns are being taken on adhoc 
basis. Therefore all these problems cropped 
up. Please do not leave Punjab issue on 
adhocism. Mr Deputy Speaker. Sir, their 
purpose has been fulfilled. They did this 
thing metbubusly. Their leader had commit
ted the mistakes by boycotting the elections. 
When they emerged as the single largest 
party, they started thinking in terms of par
ticipating in the electbns. After that they 
took these steps. They had two options for 
the mistake they had committed by boycott
ing the elections. The first is , they shouki 
have gone to people and tell them that they 
had committed a mistake and now want to 
mend the same by participating In the elec
tions. That woub have been more accept
able for the country. They are keeping the 
people in darkness by their acts of clever
ness and dishonesty. It is not good. The 
country has to bear the fallouts of these 
mistakes. Till now their leader used to say 
that for them the country is first and then
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ooniM the party and individual occupies last 
position. But in action they have proved that 
their first objective is that their candidate 
should come victorious. The second is that 
the party should have its hold in the people 
and the courtly is at thinl position. They taî e 
decisions or the above t>asis. They gav? 
more importance to the party politics that' 
the country. This is the outcome of all such 
acts.

Mr. Deputy Spealwr Sir, through you, I 
would fike to luiow from the hon. Minister of 
Home Affairs that by 21st June, the candi
dates who were supposed to die had been 
icilled by the extremists. What was the wrong 
in post(»nlng the elections 4-5 or 10 days 
earlier. The candidates spert their money in 
the elections. The government spent Rs. 
200 crores as the administrative expenses 
and expenses on security forces. It clearly 
shows that the Congress party wanted to 
capture power through the back door. Other 
parties had also expressed their apprehen
sions. Shri Yadav has also said that he had 
also tanked to people who were apprehen
sive that the Aicali parties fMght boycott the 
elections under the pressure of the ten'or- 
ists. The Al<aiis were participa^ng in the 
elections which was scheduled tabe held in 
last June. The Punjab elections will become 
meaningless U the Akalis boycott. With this 
the Government would get another chance 
to postpone the elections. Did they consult 
the Akalis before bringing this Resolutnn. 
Had they consulted Akalis, let the hon. Min
ister of Home Affairs say in his reply and 
assure that the msyority of the Akalis will 
parteipate in this elections. This election is 
meaningless without partidpatton of the 
Akalis, that is what I wart to say.

I am of the opinkm that Govemmert 
shouM have taken all the main poiitk^l par
ties into confktonce including Akalis, if its 
irtertions were dear. If they have not been 
taken in confkience so far, then this process 
shouW be started now. We know that it is 
dangerous to hoU polls in Punjab now. But i|r 
is all the same other way too. It is to be on the 
horns of a dHemm& Yet priority shouM be 
accorded to hokling polls so as to restore
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democracy there and consklering its posi
tive skle.

I wouM like to submit one tiling regaid- 
ing Pakistan. Some Minister has mentioned 
tiie name of Pakistan and some other coun
tries also in his statemert. Govemmert has 
been reiterating its stand that Shimla Agree- 
mert shoukJ be fblknved while we assert 
tiiat Pakistan shouM not irterfere into the 
problem of Punjab and Kashmir. What pdicy 
is govemmert going to Ibltow in this regard? 
Will the Govemmert just make statements 
or will it foltow a policy of Tit for Tat ? On one 
hand meeting between tiie foreign-Mkiisters 
of India and Pakistan is going on and on the 
other hand the Prime Minister of Pakistan is 
tiireatening India in Pak occupied Kashmir. 
Govemmert shouM dear its stand on this 
issue.

You shouki issue a white paper on 
Punjab highlighting the names of persons 
responsible for creating this problem «id  
what is the Govemmert going to do in this 
regard. Even if you fix a date for hoMing polls 
in Punjab, peo^e are not going to trust you, 
because you have tost your credibility. Home 
Minister has stated in his speech that the 
question of holding eleclmns in Puf^ab was 
discussed in April, 1991. Your own paify 
paitksipated in meeting heM on 21 April. WA 
want to meet the Presidert and the Bectkxi 
Commisstoner, your party accompanied us. 
He suggested that a electton shouki be hekJ 
after 20 June, h shouki be declined from 
main poHs. it was agreed to. When all yow 
demands were fulfilled why dkl you boy
cotted the elections? You heM that situation 
in Punjab was t>ad. You shouki clarify the 
poirt tiiat is it not true that Shri Chandrasekhar 
had inducted Anriy in Punjab? The sftuatbn 
improved a bit after General Malhoira took 
over as a Governor of Puftjab. 9ul you with
draw Anny and even para-mlNtaiy force to a 
large extert as soon as you came inlopowar. 
As per your statemert the s'rtuatbn is not 
good so you are going to postpone elections 
there. But your statemert was differert out- 
sklethe House. If thesituatnn is not condu
cive to hdd polls, tiien wHy was tiie military
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*1 would like to admit and I consider it to 
be my biggest mistalce is life that I failed 
to hold polls in Punjab on first six months 
of our rule. I admit my mistakes.*

Presklent has emphasized on the need 
to create an atmosphere tonducive to hoM 
polls in Punjab. Had not he granted his 
consent even to the data of 22 June for 
hoM>ng polls? Yes, he had. You should not 
only announce the polls but also give a firm 
date for it. Until and Unless, the polls are 
heM, the people would not tmst

I wouM conclude after making a sug- 
gest'ion in connectkm with your proposal. 
Why dkJ you withdraw the security provided 
to the candMates who were contesting ear
lier (»lls and are likely to be the candidates 
in this polls also 7 Shri George Femandes, 
just now quoted an example. I am quoting 
the same name. Hon. Prime Minister and 
you had assured full security and protectton 
to Shrifiajveer Singh who was a member of 
Ninth Lok Sabha, but you dM not keep your 
promise. I wouM like to urge you to provkle 
protectton to those candklates of other politi
cal parties also who have been threatened 
by the terrorists that if they do not foik>w their 
instructions they wouM be done to death.

While concluding I woukl like to oppose 
the motnn moved by Home Minister.

SHRI RAM VILAS PASWAN(Rosera): 
Mr. Deputy Speaker, Sir, I rise to oppose the 
motton moved by the Government since it 
once again shows that government's inten
tions is not good.

When our colleagues alleged that Con
gress was responstt>le for creating this situ- 
atk>n in Punjab, our friends on the other skle 
felt a little bad. But this motion would prove 
this point that the intentnn of the govern
ment is not really dear.

When Natnnal Front was in power and 
a proposal to extend the President's rule was 
undwoonskleratton, the then Prime Minister 
Shri V.P. Singh had stated this in the House 
on 5-10-90:-

Then he added’

"I do not only admit my mistake verbally, 
but also realized it and I am really to 
accept any punishment by the House. 
Due to this, people who were very ctose 
to us are stowly moving apart. Today the 
situatnn is this that even the Akali Party 
prefers to stand up[art from Nattonal.'

I am submitting this to illustrate that 
V.P.Singh Govemment realizes that elec- 
ttons could not beheM earlier. They expected 
that situations will improve but the conditions 
deteriorated further. After that Shri Chandra 
Sekhar Government came into power and it 
fixed 22 June as poll date.

You have given all details regarding the 
situatton. PreskJent's rule was imposed on
11 May . 1987. Legislative Assembly was 
dissolved on 6 March, 1988. President’s rule 
was to be over on 10 Nov. '91. and polls were 
to be heM on 22 June. Suddenly, election 
Commission cancelled the programme on 
the night of 21 June. Then it was stated that 
the step was initiated by Chandrashekhar 
Govemment. When Shri Chandra Shekhar 
in the capacity of Prime Minister denied that 
he had any hand in it and even you saM the 
same thing but Shri Kumaramangalam has 
Justified the dectston taken by Election 
Commission in his statement issued a few 
days back. It creates a doubt about your 
intemnnsthat the step to postpone the elec- 
tkMwvas taken at your instance. Then you 
sakJ that polls shall be hekJ on September 
and even the election commission an
nounced thedateforhoMing election. There
after, a new govemer took the charge and 
declared that the situation is not conducive 
to hold polls as situatnn has detertorated 
further. Then you postponed the polls.

Then nothing of this sort was known till 
yesterday evening, when you introduced a
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iww idea of extending President’s rule for six 
more months.

Shri Vijay Bhaskara Reddy, who is sit
ting here, has replied on 16th. i.e. the day 
before yesterday. He has stated.

[English]

This is an important matter and this is a 
national issue. As the Prime Minister 
made it very clear on this national issue 
a consensus will be evolved by consult
ing all the parties. We will call you and 
discuss about the situation in Punjab 
very soon and decide about the date of 
elections. We will do this at the earliest.”

[Translation]

When he was asked again, he stated

[English]

Tet me repeat that we will take all the 
parties into confidence and we will call and 
discuss with all the parties about Punjab 
issue and also about holding elections in 
Punjab, h will be done as early possible”.

[Translation]

Through you I want to know from the 
hon. Minister whether it is a house or a shop 
or we are sitting in a club, where you say 
something on one day and something else 
on the other day? Have you taken the oppo
sition in confidence? You saki that Prime 
Minister very concerned about it and you are 
also concerned. When Vijay Bhaskara Reddy 
or Chavan Saheb speaks, you do not speak 
as an individual, you speak as Home minis
ter or Law Minister of Government of India,. 
One day before you said that you would 
decide the electbn date after consultation 
with the leaders of ail political parties and the 
Prime Minister will consult them. You said 
that you will not bring any motion to extend 
Presklential rule in Punjab. So I said that 
V.P. Singh Government admitted that it 
committed a historical mistake. The Chan- 
drashekhar Government decided the elec-
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tion date and you have cancelled it. It shows 
that you have repeated your own history. 
People like us do not take it from legal point 
of view. We take it straight that your intentbn 
is not clear.

You need 15 seats to have majority in 
Parliament. You know that you will not get 
even a single seat in Punjab election and this 
gap will widen upto 25 {Intenruptbns) I am 
saying it seriously. You have a political line in 
your mind. You cabulate to an^ange 15 seats 
by hook and crook. But how will you arrange 
25 seats? You are much worried for this 
widening gap. You are running the Govern
ment here. Did you not know already that 
period of presidential rule would end on 10th 
November. Why did you not ask before ? 
What had you been doing for three months? 
Why were you sitting quiet for three months. 
Suddenly you have remembered that elec
tion problem has arisen.

Mr. Deputy Speaker, Sir. I have visited 
Punjab and its interior parts. Recently I had 
gone to Sangrura on martyrdom day of Sant 
Longowal. It is known as the most terrorists 
affected district. It has become a terrorists 
dominated area. Shri Rajdev Singhji about 
whom Khuranaji and George Saheb had 
saki. hails from this distrtet. It is true that at 
least one independent candidate from 8 out 
of 10 has been murdered. It is also true that 
elections are being countermanded . But It 
is not true that extremists are only those who 
act on Pakistani Signal, they have other face 
also. The administration there is also playing 
role of extremism there. It has also tested 
the blood. Due to this habit of administration, 
it does not want election to be heki there. 
Whenever election activities increases the 
administration always desire to postpone 
elections there. When we had gone there on 
death anniversary of Sant Longowal. what 
people told there is very nourishing. Have 
you ever thought as to why Sant Longowal 
killed? He was killed because he had signed 
an accord with Shri Rajiv Gandhi. Our col
league Saifuddin Chaudhury and other were 
stating that what happened with Sant Lon- 
gowal-Rajiv agreement ? You are talking 
about Punjab problem not as our colleague
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ail problems have been gifted by you. 
Whether it Is Punjab problem, Kashmir prob
lem, or Srilankan problem. We were dis
cussing this matter and were on the same 
side and RahijI was also with us. ”We 
remember that day when Shri Narasimha 
Rao had gone to Srilanka as a Minister of 
Foreign affairs. We had asked them why he 
had gone to burn Lanka and played the role 
of Hanuman. He had replied thatthose Tamils 
were his brothers. They were of the same 
blood and it was his duty to provkle all kind 
of help to them. He would help them. You 
gave them money. You gave them weapons. 
You provided all help and results are known 
to all. Who does not know about Bhindraw- 
ale ? We used to ask repeatedly who dki 
inspire him. We had gone to Golden temple. 
Sant Longowal was present there. Sant 
Longowal had said that he is sitting here and 
confrontatbn is doing on between him and 
Govemment of India and Government of 
India is helping them openly. First you aggra< 
vate the disease and when it becomes can
cerous you start treatment. Then blames 
others for it. These two things cannot go 
together.

I want to say that there was a feeling of 
fraternity between Hindus and Sikhs. When
ever our army marched for duty, our sisters 
used to tie Rakhi on their hands. But today 
why is the army being hated by the whole 
community. The innocent Hindus and Sikhs 
are being killed. Who is responsible for it? 
There were riots in 1984. There are some 
fanatics in each caste and religbn. But is it 
wise to massacre the whole community under 
this pretext? I was staying then of 12, R^en- 
dra Prasad road as an M.P. We tried to save 
a young taxi driver who was living near our 
resklence. Shri Karpuri Thakur, who is no 
more now, and several other M.L.A.S were 
with me.

But we cannot save that taxi driver. His 
house was set on fire and was burnt. We 
managed to protect ourselves with great 
diffk:ulty. But the youngman was thrown into 
fire. So Punjab problem Is not related to
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boundrles only. Capital Is important factdr of 
this problem. But Punjab problem has Ms 
another aspect also. People of Punjab have 
lived with respect and gk>ry. Now such a 
situatbn has arisen that a member of Sikh 
Community had to walk his head bowed 
before the country, the World. He was very 
agitated. He had on anger in his mind. Until 
and unless i>ve will not work for healing their 
wounds, pacify their feelings and under
stand their sentiments, Punjab problem 
cannot be solved only by shedding tears.

Mr. Deputy Speaker, Sir, through you I 
want to ask as to who albwed Barnala to 
form the Government and who dismissed it? 
It was in minority when it came in power and 
was in majority when it was dismissed. You 
allowed a minority Government to assume 
power and when it did not act according to 
your wishes . You dismissed the majority 
Government. So as our friend said, you 
practise only politics of votes. So long as you 
will continue the politics of votes I think 
Punjab problem can not be solved It is a 
matter of elections. Just now our friend has 
rightly stated that people demand Khalistan. 
I say what the Government of India is doing? 
What is the use of article 356? When elec
tions are hel^ this type of incidents always 
take place. People will join the main stream. 
When the people will come in the main 
stream, the extremists will be separated. 
You will have to go to the publb. So I demand 
this from you. History will never forgive us. 
History judges from its own point of view. 
You may say anything, but you have no 
intentbn to hold elections. Election will not 
take place there.

Mr. Deputy Speaker, Sir, I will conclude 
after this. It is a matter of security. You know 
that security has been provided before the 
elections. I met a candkiate in Sangroor. I 
asked where he lived. He answered that he 
lived in police statk>n. I asked him why he is 
living in the police station. He replied that he 
had been provkied the security but he had 
not place to keep security guards.

Security has been provkied to us, but 
how shouki we maintain that? Therefore, we
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stay at the Police Station. The Election was 
to be held on the 22th, but abruptly it was 
postponed on the night of 21st. Can anybody 
In India or In any democratic natbn think so?
It was stated that one day before the electbn 
the persons who were destined to be killed, 
were killed. Then the action is taken through 
the Election Commission to postpone the 
election there. Therefore, it proves that the 
Govemment wants to look for excuses to 
postpone the electbn and it is neither in a 
mood to hokl elections nor in favour of it. Mr. 
Jaswant Singh has stated that the Govern
ment shoukJ announce the date for the elec
tion and he would think over it. But I may tell 
you that nothing is going to take place in 4 to 
5 months. Even if the Government makes 
any such announcement, you should not 
believe it This Government is not credible at 
aH. Even If Shri Chavan, gives you in writing 
on a Tamrapatra’ the election is not going to 
take place. The rough calculations that I 
have pointed out to you is hovering over his 
mind. They bother neither for the country nor 
for Punjab. They are least concerned fores- 
tablishing peace in Punjab and in the coun
try. The cabulations of Mr. Chavan are pro- 
vkJing disastrous for Punjab and the country.

Mr. Deputy Speaker, Sir, that is why 
strongly oppose it. I wouki like to point out to 
the Government that they shouM have heM 
elections before November 10 but they have 
not done so. They have committed a wrong 
act and hence they have no right to continue 
in power.

SHRI NARAIN SINGH CHAUDHRI 
(Hissar): Mr. Deputy Speaker, Sir. two is
sues raised by the hon. Member of the 
House. Shri Indrajit Gupta and Shri Saifud- 
din Chaudhury are directly related to Har
yana. One of the issues is regarding Chan
digarh and the other is about the sharing of 
Ravi-Beas water. Mr. Deputy Speaker. Sir, 
Chandigarh Is directly related to Haryana, I 
want to make it dear that the people of 
Haryana and the Govemment of Haryana, 
have no objectbn to the Uansfer of Chandi
garh to Punjab, bu this will not solve the 
proddem

[English]

'No amount of appeasement can solve
that problem.'

[Translation]

But our stand is that the Hindu speaking 
areas of Abohar and Fazllka shouM certainly 
be given to Haryana simultaneously. And 
the next issue whbh was accepted in the 
Rajiv Longowal accord it that the Central 
Govemment shouki bear the overall expen
diture to be incurred in making new capital of 
Haryana. Unless these two conditbns are 
accepted, Haryana wouki not accept any 
decisbn on of Chandigarh. Moreover, in 
connection with the issue of sharing of water 
the Eradi Commissbn was appointed with 
the approval and concurrence of the con
cerned States. It has given its decisbn whbh 
is binding on these States. Haryana has got 
less than its share of water. It got only 3.8 
million acre feet of water. Even then we are 
eager to solve the Punjab problem. Now if 
this issue of water is referred to any Judicial 
Court or to the Supreme Court, the construc
tion of S.Y.L canal, whbh is yet to be com
pleted and through which water will be sup
plied to Haryana, will k>e kept in abayance 
whbh has alreac  ̂been delayed.

Mr. Deputy Speaker, Sir, decisbn has 
already been taken on the issue of water and 
it need not be referred to the Supreme court 
or to the judbial authority. Thus, I have made 
clear the stand of the people of Haryana, the 
Govemment of Haryana and my own stand 
on these two issues.

[English]

SHRI A. ASOKARAJ (Perambalur): Sir. 
on behalf of All-India Anna DMK, I wouUllte 

.to say a few words supporting the statutory 
resolutbn. From the newspapers, we are 
able to see how people are butchered. Dur
ing the current year up to August, 1991 due 
to violence, 1,799people were killed. Among 
them, 333 pdbe people were also killed. So. 
the ratb is 11:2. For eveiy 11 people killed, 
there were also two police men. So, I am
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afraid . if the situation continues like this, 
then the people wilt definitely lose hope in 
the Government of this country. They wouki 
try to folbw the path of the terrorists. The 
election was announced to be held on 22nd 
June, 1991. It was postponed for another 
three months. Now it has altogether been 
cancelled. We shoukJ also know what the 
Home Minister has stated in his speech I 
quote:

Terrorists are also shifting their areaof 
operation as a result of the steps taken 
to secure the border against infiltratbn 
and intensified any-terrorist operations 
in border districts.”

When the terrorists are shifting their 
stand, what steps are we taking to tackle 
their activities? I would like to know about it. 
The Government should take immediate 
steps to curb all these things, the Govern
ment has listed same step showing how 
these ten'orists are tackled. Last year 1,321 
terrorists were killed by the security forces. 
But during the last five to six months, 1,433 
terrorists were killed, it shows the increasing 
number of terrorists are being killed by the 
security forces. Because of the conditions in 
Punjab, the people are afraid to come out 
and speak against the terrorists. The people 
are frustrated. I wouki request the Home 
Minister to kx>k into it personally and do 
whatever is possible.

It can also be seen that confkience has 
to be created among the people. It is also a 
duty of the Government to take coordinated 
actton on many fronts. Whatever steps the 
Govemment proposes to take, these should 
be implemented. I woukJ like to say that 
hokiing electbn in Punjab is appropriate but 
it shouU be from any coercbn. What steps 
are we going to take to make the people free 
from coerck>n and terrorism? As some 
Members have rightly pointed out, after every 
six months, we are trying to adopt resolu- 
tk>ns again and again to continue the Presi' 
dent's rule.
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People are doubting as to whether this 
Government will be able to control all these 
things or not. They are bsing faith. So, I 
request the hon. Home Minister to hold elec
tions so that the people can themselves 
make their way of life. Once again, I request 
the hon. Home Minister to announce elec
tions as early as possible so that people can 
have confidence in the Government also.

SHRIKODIKKUNIL SURESH (Adoor): 
Mr. Deputy Speaker, Sir, I support this 
Resolution. In the present situatbn, there is 
no other alternative but to extend the Presi
dent’s Rule in Punjab.

Sir, the Punjab problem has been going 
on for too bng even now, we are however 
near a solution. The entire Akali leadership 
has surrendered before the militants. Thus, 
they cannot bedepended upon to restore 
democratic process in that state. The re
sponsibility for restoring democratb political 
process rests on the secular parties like the 
Congress, the left Parties, etc. But it is a bng 
and painful process. Some beginnings were 
made. But due to some reason or the other, 
this process could not be carried forward. 
Now the secular political parties should 
assume it as an order to create the neces
sary confidence in the minds of the people of 
Punjab. We may not achieve qubk results. 
But efforts must continue. When the demo
cratic forces are wining the world over, there 
is no reason to believe that they will not 
succeed in Punjab.

Sir. the Punjab problem is not caused by 
unempbyment or poverty; as is made out by 
some people. It is the product of sectarian
ism which got encouragement from across 
the border. This encouragement continues 
even now. There is a disturbing report in 
today’s paper. It says that some Army jawans 
and officers helped some militants to cross 
the border and go to Pakistan and then 
come back with arms. It is, indeed, an 
alarming situatbn. The Government should 
take a very serbus note of it and take imme
diate corrective measures. This incbent and 
scores of other incbents of vblence, kidnap
pings. murder, etc. only emphasise thapoint
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thar electbns cannot be held in Punjab now. 
Therefore, postponement is the only course 
left. But I would request the Government to 
resume the political process in all serious
ness. Ifeelthatthat step alone will ultimately 
bring normalcy in Punjab.

Thank you, Sir.

[Translation]

SHRI PIUS TIRKEY (Alipurduars): Mr. 
Deputy Speaker, Sir, I rise to oppose this 
resolution. We have seen that when the 
Government endeavour to display its power, 
by using police force and military force, the 
situation goes on deteriorating everywhere. 
We have stated what Punjab wants. What 
was the hurry for the Operation Blue Star in 
the Golden Temple Complex? The holy 
place was discreated by resorting to firing. 
Was there no alternative for the Govern
ment? Was it not possible to be seige the 
temple for one rf two months to nab the 
terrorists? But the Government did not do so, 
because this powerful Government intended 
to carry its policy by terrifying the people of 
the country by showing military power. Un
less this policy is changed, the situation will 
deteriorate further. The same situation is 
prevailing in Assam, Kashmir and Tamilnadu. 
The Government must think that in a demo
cratic country, the utility of the police is to 
safeguard the interest of democracy, to 
provide protection to the helpless and not to 
oppress them, The Presidents Rule implies 
the Insult of the people of the State. There
fore, in a democracy, there should be a 
democratic Government. It is September 18, 
today, therefore, the date for election must 
be fixed. Election must be held before No
vember 11, so that the people of Punjab may 
have an opportunity to form their own Gov
ernment. I agree with Shri Indrajit Gupta. It is 
your Government who has accomplished 
the Rajiv-Longowal accord. Everything has 
been mentioned in this accord. Accord is not 
meant for keeping as a document only. But 
it is essential to do all what it required to do. 
My colleagues were staling that the Con
gress Party may or may not come in power 
and the country may meet her any fate.
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Everybody had understood that the Con
gress party would not come back in power. 
You must know that there shoukj be a Gov
ernment regardless of the fact whether the 
Congress Party returns to power or not. The 
Congress has ruled over the States too k>ng 
but other Natbnal parties are also, there. Do 
not think that the Congress Party iabne will 
continue to rule? At present, the Congress 
is divided into two factbn over this Issue. 
Some are of the opinion that it is not certain 
thatthey will win the election. Others say that 
there is corruption. So do not hide the fact 
that if Government is formed, it may not be 
stable. It must be admitted that the deploy
ment of military in the Golden Temple was a 
blunder. In 1984, the Government alleged a 
particular community instead of alleging a 
particular person. You must admit this fact. 
The nationalists in Punjab are in no way 
inferior to us and they would work for the 
cause of the country. Still time is left for 
November 11, so this should be withdrawn 
and notification should be issued today that 
the election will be held there.

[English]

DR. KARTIKESW AR PATRA 
(Balasore): Sir, I support the Resolution 
moved by the hon. Minister of Home Affairs 
for continuance of President’s Rule in Punjab 
for a further period of six months with effort 
from 11 November.

Sir, I heard the debate on Punjab yes
terday and I heard the speeches of hon. 
Members today as well. Some Members 
have criticised the Election Commissioner 
for certifying the cancellation of electbns in 
Punjab. He has to clerify the concellatbn 
because the Election Commission is unable 
to conduct elections in Punjab. Some Mem
bers have also criticised that there are 
atrocities simultaneously from the side of the 
police and also from terrorists.

Sir. Members have criticised that Gov
ernment is not willing to hold electbns in 
Punjab. Some Members have also sab that 
the President's Rule in Punjab will not hob 
good and rather it will aggravate the situ-
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ation. Many Members have suggested that if 
there is economic development in Punjab 
than the situation will come to normal.

In my opinbn. as far as the cancellation 
of elections is concerned, Congress Party is 
nowhere in the picture. Yesterday, the hon. 
Minister of Law and Parliamentary Affairs 
categorically stated that the Congress Party 
has no role in the cancellation of electbns. 
But still Members sitting on the other side of 
the House are throwing mud on the Con
gress Party. It is obvbus that the Oppositbn 
parties are throwing mud on the ruling party. 
They should appreciate the sacrif ices made 
by Shrimati Indira Gandhi and steps taken by 
Shri Rajiv Gandhi. They shouki also appre
ciate that our Government took over the 
charge on 25th June but Election Commis- 
sbner declared the cancellation of electbns 
on 20th June. It is like the story of an old fox 
killing the little lamb because his mother was 
making the water muddy.

That is why I request the Members to 
come out with some concrete suggestions. 
We all appreciate the role played by Punjab 
in the defence of our country both before 
independence and after Independence. 
Punjab paved the way for the green revolu
tion. But today the situation in Punjab is very 
shocking. I would submit that at this point of 
time one should not sit tightly and bok at the 
matter from a distance. This is a natbnal 
issue and we shoub have a national ap
proach to deal with this issue. I request all the 
hon. Members to be associated with this 
situatbn very keenly. If we cannot solve 
issues like Punjab. Jammu and Kashmir and 
Assam, we cannot protect our country and 
democracy cannot survive in India.

I woub like to say that the Opposition 
parties who are trying to create some sort of 
turmoil, it will not help to fulfil their interest 
and nor it will be of any benefit to the people 
of Punjab. I earnestly request all the leaders 
of different parties to sit together and find out 
a solution to solve the Punjab problem.

That is my submissbn.
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MR. DEPUTY SPEAKER: We have two 
more hon. Members who wantto speak. One 
is Shri P.O. Thomas and the other is Shri 
Bhogendra Jha. Kindly take two and a half 
minutes each so that the debate can be 
concluded by 2 o'ctack. I seek your co
operation. Shri. P.O. Thomas.

SHRI P.C. THOMAS (Muvattupuzha): 
Mr. Deputy Speaker Sir, Punjab has become 
a problem as far as our natbn is concerned. 
But the natbn is duty bound to see that 
maximum is done to solve the problem of 
Punjab and also to safeguard the integrity of 
India. So many steps have been taken. I 
remember when Shri V.P. Singh’s Govern
ment came last time, before the First Ses
sion of Lok Sabha commenced on 18.12.89, 
there was a Conference of all-party. So 
many submission were made. So many ideas 
were put forward. But the Government was 
unable to do anything in this respect. I also 
remember that hon. Shri V.P. Singh had 
ma|3 a declaratbn ti«at he will conduct a 
padayatra throughout Punjab. That declara
tion was not fulfilled. I wanted just to cite an 
examplê  that many declaratbns are made 
by the Leaders who were in power on differ
ent occcasions, but they could not execute 
the declaratbns and not much coub be done 
in this re s p ^  by any of the Govemments 
whbh were in power. Now. it is for us to sit 
together and see what coukJ be done again.

The problems which have been elabo
rately dealt with here were mainly of Chandi
garh, the river water problem, the 1984 riots 
and more powers for the States.

I am speaking on these points but these 
are the points whbh are basis with regard to 
the State of Punjab. Out of these Points, 
many are basb to many of the other States. 
For example more powers to States. This is 
the point on which not only the States but all 
of us are speaking on various occasbns and 
are trying the best to secure the same. But 
unfortunately, even today, we have not been 
able to solve this problem of giving more 
powers to the States.

I woukJ submit that this is high time 
when we have to think of such basic aspects
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which relate to all the States and not only to 
Punjab.

Regarding Punjab, I would only appeal 
that it is time when all of us have to come 
together and see that the problem is solved. 
The prevbus Government had taken steps 
but they were not able to do anything in this 
regard because they were having terrorism 
from their supporting Parties themselves. I 
am not stating that they were actually indulg
ing inten'orist activities. But the Government 
did not have any opportunity to think of such 
basic problems.

So. we must find time to think of Punjab. 
We must also find time to act on the prob
lems of Punjab. So. I do not think that the 
present Resolution is of any harm. It is 
because, in all earnestness, the Govern
ment of India has now come fonward to take 
some earnest steps and I would expect that 
at the time of reply, the hon. Minister will 
comeout with certain immediate steps whbh 
they will be taking with regard to Punjab.

[rranslafion]

SHRIBHOGENDRA JHA (Madhubani): 
Mr. Deputy Speaker. Sir. Article 356 of the 
Constitutbn has been incorporated as an 
exception. It is not main article of our Consti- 
tutfon. That article is to be used in extra
ordinary situation and in special circum
stances. Now we have been asked to give 
g^roval for further extending the period of 
the President’s Rule, proclaimed on 11th 
May 1987. We are being asked to approve 
theextention of the perk>d from 11th Novem
ber onward. How can we think and this 
Parliament decide two months before that 
the situatbn in Punjab will not be normal 
after two months. Mr. Deputy Speaker. Sir. 
how any exception can be defined as a rule
- we are being asked ninth time to approve 
the President’s rule. It is a serious violation of 
our constitutution. The approval Is being 
asked at time where there are all possibilities 
for holding electbns there. Whether the 
Government is willing to start the election 
process in Punjab and if the electbn com- 
misston Is desirous. It can issue the notifk:a-
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tion upto 5th October and can complete the 
election process before 11th November. We 
wouki like that the Parliament shouki be free 
from the blame of continuous violatbn the 
constitutbn. Unfortunately this blame is about 
the Punjab, which was first to oppose the 
Rowlett Act by sacrificing bbod at Jalianwala 
Bagh. Today we have been asked for the 
ninth time, to approve the violatbn of demo- 
cratb rights. Mr. Deputy Speaker Sir. this 
blame should not come on the Parliament 
and I request this august house too in this 
regard that not to pass this Bill. I woub also 
requesttotheGovernmenttotake firm steps 
in future as I have said it earlier also.

First thing is that the date of Election 
should be announced. The Electbn Com
mission will announce it but the Government 
should announce its intentbn and decisbn. 
The second is that the Government has 
failed to take basic steps of the President's 
rule in the situation prevailing in Punjab. 
When land reforms can take place in Bengal 
and Kerala. Why it can’t be in Punjab. You 
will not do it in the Presbent’s rule. There are 
also poor people who are being rendered 
landless . Punjab is the only state in India 
where the rich people plough the land of the 
poor people. In the rest of country the situ
ation is just opposite. They became owner of 
thousands of acres of land by taking on 
contract from the poor farmers. This is the 
biggest producer of potato in Asia and other 
is the producer of another things. It is be
cause you shoub provide relief, grant and 
tractor to the poor so that they can produce 
more foodgrains. They are the backbone of 
our democracy. Still I woub like that the 
Minister of Home Affairs assure the House 
thatthe Government will try to implement the 
land reforms where they are not being 
implemented. Already I sab again and again 
that all the ten̂ orists are not Khalistanis., a 
big sectbn of those is of smugglers and 
criminals. You are not able to differenciate 
between them. You haven’t effbient intelli- 
gence-service. It is not war. The arniy can
not bring peace in Assam, Punjab and Ka
shmir. It is the duty of intelligence servbe 
and polltbaly it is the duty of polltbians. 
About politbsourfriend Inderjeet Gupta and
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other friends have said that on the issue of 
Chandigarh the objection of Haryana is natu
ral. You can build another Chandigarh for 
Haryana. In another agreement you can set 
up a plant for the proper supply of water. 
Similarly the issue of Fazilka and Abohar is 
dso complicated. But there is no problem 
about Chandigarh. Are you in the positbn of 
taking decision about that ? Mr. Deputy 
Speaker Sir, the most important thing you 
have to do is to constitute all party Advisory 
Committee at district and regk>nal levels for 
organising and arming those people who are 
struggling for the natural unity and political 
solution of Punjab issue sothatthe participa
tion of people of Punjab and their represen
tatives k>ecome certain.

The speech, which our Minister of Home 
Affairs delivered here, does not mention any 
thing about how the Government will suc
ceed in bringing normatey in coming months. 
We feel ashamed because we have been 
continuously violating the rights provided by 
the constitution and become ready to vote on 
it. So my submission is that the Government 
should announce the future steps and we 
have no alternative except to oppose this bill 
in the present situation. To maintain the spirit 
of our constitution and to protect our demo
cratic rights we have to oppose it. With them 
words I conclude my speech.

[English]

SHRI IMCHALEMBA(Nagaland): Mr. 
Deputy Speaker, Sir, I would like to say one 
point about the extension of the President’s 
Rule in Punjab and also about holding of 
elections in Punjab.

The elections in Punjab were to be held 
abngwith the parliamentary elections. But 
that was very unceremoniously deferred. I 
think, that was one of the greatest blunders 
that we have committed in relation to Punjab.

Sir, it is indeed very sad that when we 
discuss about Punjab or about Kashmir, we 
do not find their representatives here. It is
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actually the people who come from Punjab 
woukJbethe better representatives to speak 
on behalf of the state and on behalf of their 
people. But today, somehow or the other, 
due to certain changes in the situation, we 
have not been able to bring that positbn In 
respect of these two States. Also, today we 
find that their representatives are not here. 
We have not been able to install a popular 
Govemment there.

As we are delaying the matter, the 
situation in the respective states is gradually 
changing. For instance, Akalis were willing 
to participate in the last electbn. But now. 
somehow or the other, we find that they are 
not willing to participate in the elections. We 
know that if they do not participate in the 
elections, holding of elections there woub 
be practically meaningless.

On the other hand, we are pressing the 
Government to have early elections in Purijab. 
My point is this. If we have decided to post
pone the elections and if we feel that we 
should give time to the Government to create 
a congenial atmosphere, we should give a 
reasonable time to do that. Let us not con
clude that merely holding of electbns will 
solve the problem.

I understand from many of the speeches 
of the hon. Members, by holding elections a 
new change will come about.

But I think that is not the case. There are 
many related matters and some of the speak
ers have already spoken on these points. 
Those related matters, I think, will have to be 
taken into account first. A reasonable time 
has also to be given to the Government so 
that they can start a dialogue not only with 
the National Party, but I think the more 
important is the people and those represen
tatives of political parties of the state who are 
closely related to the situation there. If we 
approach them in the right manner and 
motivate them on the need to start demo
crats process in the State, they will naturally 
partbipate in the electbns. But, to do this, it 
requires a little time, which does not mean. 
undue deliay in restoring the democratic
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pnoMs. li aisp does not nuMm that unlimltsd 
thraahould betaken by the Government.
But, I atrongly feel that a reasonable time has 
to be given to the Govemmern.

i wanted to say some more points. But 
due to paucity of time I am concluding with 
the only hope that ail points are to be oonsid- 
ersd and eleiAions should be hold within a 
reasonable time.

RAO RAM SINGH(Mohindergarh): 
Thank you, Mr. Deputy Speaker, Sir, for 
giving me this opportunity. I rise to support 
the motion moved by the hon. Home Minis
ter. The hon., Members of the Oppositton 
have been harping only at one point that in 
Older to start the democratic process in the 
Punjab, the electbns shouki be heU. But, 
democrwy for whose benefR? I presume, 
the democratic process is for the benefit of 
the people and if the people ate going to be 
killed Hkeflies, then, I submit that it is not the 
right time to start the process Just now. I 
think the wearer of the shoe know where the 
shoe pinches and the bmocent people living 
in Punjab, know what sort of a situation wiH 
arise in case of an electtoh. Normally, in a 
peaceful state even whan electfans are 
ordered those days, the atmoaphere is al
ready heated up, M the etocUons are held 
now, R wouk) create a fuss.

Then, the Opposition Members have 
aaM that they have started a (Hatogue. Now, 
the point is which Government is gomg to 
start a dialogue. Nobody knows who is the 
true representative there. Thai may be one 
pokit in favour of what the Opposlkm have 
beenstyingthatyouhokleleellonas sothat 
you know who are the persons wHh whom to 
atartadiagogue.

One more point I wouU ■ »  to briiq out 
to set the reoofdes straighL Shri Indnjeet 
Gupta and Shri Bhogendra Jha both ham 
stated that Chandigaih should be handed 
over to the Punjab. Now ki order to have an 
election there and ki Older to moddNy any
body’s feelings, I Haiyana is going to be 
damaged t)y (landing over Chandigarhi Hien 
I suggest, this is not the ri[^  thkig to do. It

byPnskhnt 82 
In R M o n io P u t^  

has been agreed by a number of Cofflfflls- 
sions and bidira Gandhi Award that Chandi
garh wH be handed over to the Punjab, buf 
h) leu of this Abhor wM come to Hwyana. 
This has been dedded time and again,. But, 
only one-skted agreement cannot be al- 
kiwad to go agakist Haryana.

Secondly, Shri Indrajit Gupta saM that 
the Sutlej Beas Water Dispute should be 
referred to the High Court or to the Supreme 
Court. Again, a numberofdecistons exist on 
the sut^ect. The canal has to be dug up. It 
has been stopped forcibly. If we here bi this 
House take k up and refer the Sutlej Beas 
water Dispute back again to the Supreme 
Court and High Court, it wHItake anothertwo 
years.

Haiyana has paM hundreds of crores of 
rupees for completing the kifrastructure for 
the canal for distribution of that water. We 
are k>sing lakhsof tonsof foodgrains produ^ 
tkm by that smaH ten-kitometre link canal not 
being dug up. So, I request that the records 
shouki be put striright.

There is noquestkmoftiie Sutlej-Beas 
Water Dispute behg rsferred to the Su
preme Court at this stage when every ded> 
sion has already been taken.

SHRI SHRIBALLAV PANK3RAHI 
(Deogarh): Mr. Deputy Speaker, Sir, I really 
thank you for givkig me this opportunity to 
speak something on this ResokitkMi.

I support this Statutory Resohiton 
sought to extend the PresUenfs Rule ki the 
troubled StateofPui4ibLAdmiltodly,Put4ri> 
is a natkmal problem, rather It Is a national 
crisis. Together with Pw^ab, Jairanu and 
kashmir also is a national pnUem. But I am 
glad that ttiis bekig a naUomi probleffl this 
Government, after assumption of offksa, is 
trykig to bring about a formula as to heiw It 
couM be solved. bwoMng an other poRlfcal__________ ------------------.............. .pwlws. canwriDiniswSii, wrwn na|iVMVKini 
was the Prime Mkilster. he made some skh 
oar* efforts. He brought about an accord, 
known as Rajiv-LongMirai Accord, BiM that 
alio ^nirf not mlvtt tliA DiahlMn whnto-
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somely. On the other hand, when Mr. V.P. 
Singh because the Prime Minister, in a good 
gesture, he visited Golden Temple. There 
was some enthusiasm initially but afterwards 
the situation deteriorated there. The V.P. 
Singh Government was supported by Left 
Front and also by BJP. What I mean to say 
is that it should not be viewed politically. It is 
no use accusing this Govemment for the 
deteriorating situatbn. What I mean to say is 
that they have failed and now this Govern
ment is also trying to solve this problem. It is 
a national problem and there should be a 
national consensus. It is no use finding fault 
with this Government, with the Congress 
Party, and accusing it.

Sir, it is not pleasure to support such a 
Resolution. We do not want extension of the 

’ Presidenf s Rule indefinitely in the State of 
Punjab. The situation now demands that the 
elections should be held as quiddy as pos
sible. But at the same time more important 
than this also is that the purpose of holding 
elections should be sensed. The electbns 
should be free and fair. Can anybody say 
that if elections would have been held in the 
month of June or in September now, it would 
have been free and fair ? Only killing go on 
there unabated. But a date should be fixed. 
As time seems, the Govemment is deter
mined, the Government has made up its 
mind for fixing up a data to hold the elections 
very soon. But, at the same time the neces
sary climate has to be built up. That is very 
very important. How can the climate be built 
upto isolated the trouble-mongers, the crimi
nals, theterroristsfromthenatbnalistforces 
and the common people? I know common 
people are not supporting the secessbnist 
movement. They are not with them. But. at 
the same time, there isa reign of terror going 
on there. All these poiitteal parties move 
together they hold conferences, hokJ public 
meetings that will go a long way to see that 
thepeoplealso becomeboki, theyoomeon 
the streets and fight out these forces.

This Rajiv-Longowal Aocaord shoukJ
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be implemented in letter and spirit. At the 
same time, the behavk>ur, the activities, the 
conduct of all the politbal parties shouU be 
that this situation is not aggravated in Punjab.

In the name of asking for more power 
and on the plea of asking for more auton
omy, for the State, will he be allowed to go on 
saying and discussing in the Assembly that 
only Defence and Money should be with the 
Centre and the rest with states? will it not 
send a signal? Will it not encourage indi
rectly.**

I would like to make an appeal to all 
leaders, partbularly the Opposition leaders 
that it is their responsibility to prevail upon 
that leader, the Chief Minister, to refrain from 
taking such a statement at this crucial time, 
more so when he styles himself as the prin
cipal crisis manager of the Janata Dal? Why 
is he going on saying in this way? All that is 
happening in Russia- is it not sending a 
signal and is it not encouraging secessk>nist 
movement in India and elsewhere else. ? 
(interruptions)

Therefore let us be united and with all 
sincerity discuss together and unitedly let us 
find out a fomnula and also implement it. 
Othenwise ft is no use holding the elections 
(interruptions)

SHRISHRIKANTAJENA(Cuttack):Sir.
I am on a point of order.(intemptJbns)

Sir, I am on a point of order. Shri 
Stiballav Panigrahi: We have to find out a 
solutkm to this problem, (intenrupttons) .

MR. DEPUTY SPEAKER : Shri 
Panigrahi, the nomnal procedure to be 
empbyed in this House is that whenever an 
hon. Member wants to raise a point of order 
. it is the duty of the speaker to yiekl. And it 
is the duty of the House to hear what the hon. 
Member says about the point of order.

(inemptions)

SHRI SHRIKANTA JENA: Sir. can any

**Expunged as ordered by Chair.
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hon. Member makeareference that thechief 
Minister of a state is encouraging.

• will It go on record ?

• MR. DEPUTY SPEAKER: That portion 
we will remove. We are expunging that por
tion.

(Interruptions)

SHRISRIBALLAV PANIGRAHI: I have 
not said anything unparliamentary. So many 
things are spoken here. I am not saying 
anything unparliamentary of objectiohable.
It Is afact. It is not afact ? It is not afact? Do 
you not know what is happening ? (Intenrup- 
tions)

MR. DEPUTY SPEAKER: Kindly ex
cuse me. Shrl Panigrahi, the understanding 
was that I never wanted to disappoint you. 
The last speaker would have been Shri 
Bhogendra, Jha, Just because you are an 
hon. Member and you raised your hand. I 
never wanted to deny you. And the under
standing was that you will speak for two-and- 
a-half minutes only. You have gone beyond 
five-and-a-half minutes. K is not fair. Do not 
skletrack. Kindly conclude.

SHRI SRIBALLAV PANIGRAHI: I am 
concluding. Sir, this is a problem with lot of 
gravity and, therefore, it couki not be viewed 
politk:ally and accusing the Congress party 
and the Government. Let there be united 
efforts by all of us and let us try to find out a 
formula, to solve this problem. Thank you.

MR. DEPUTY SPEAKER: You have 
made a valuable contribution. Thank you. 
Now the reply by the Home Minister.

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Sir, I must express 
my thanks to all the hon. Members and 
specially some of our esteemed friends. 
They have shown great keenness in the 
restoratbn of democrats set up in Punjab. I 
take and kind of critnlsm that they have 
made In the light that they are greatly inter-

bf President 66 
in Relation to Punjab 

ested in seeing that normaby is restored in 
Punjab and thereafterthe Government shouM 
not come forth with any kind of excuse for 
again asking for extensbn of the Preskient's 
rule. That point is well taken. In fact the 
Govemment is equally keen that we shouM 
be able to restore democratic set up so that 
we are able to have some kind of a diabgue 
with the representatives of the people.

The polby that we wouki like to follow is 
this. There is a feeling of alienatbn that we 
find in the Punjabis or in partbular sectbns 
in the Punjab area who feel that 'we are still 
not being considered as part and parcel of 
the country, we have been treated slightly in 
a different manner, Government seems to 
have some kind of reservations about some 
sectbns of the people’. I would like to assure 
all of them that we have no doubt in our mind 
about their patriotism, about their keenness 
to support the integrity of the country banking 
a few people who have been led astray 
because of the propaganda of other ele-

* ments and interested sections. Barring those 
people. I don’t think that people in Punjab at 
large have any kind of separatist feeling, and 
that is why in spite of the fact that I have 
clearly stated what the Governor has re
ported to me. It Is a statement of of fact, we 
would rather take the risk of facing the elec
tion with the kind of terrorism whbh, in fact I 
believe is going to be escalated. At least I 
have no doubt in my mind that some of the 
extremists are going to mount pressure in 
order to see that we again postpone elec
tions, but i can assure this House that what
ever they might do, we are going to stand by 
what we commilt here and \et there be no 
doubt in the mind of any hon. Member that 
we are going to succumb to this kind of 
pressure. We are also equally interested in 
seeing that this kind of distrust whbh has 
been in the mind of some of the people in 
Punjab is being removed and at that stage 
certainly I would accept the suggestbn of the 
hon. Member. Shri Chandrajeet Yadav, that 
we shouM have a kind of diabgue with 
people who are interested in creating proper 
atmosphere for free and fair eleqfbns. With
out AkaKs coming into the fray, I don't think

*Not recorded.
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thatwvointhinkintMnwofhavingstocHoM 
in Punjiib. But uMm«l»ly, I doni know. My 
fMd back Is thsi most of th* polWod paitlM 
in ranjBD arv imvrwiwi in parncipmno in 
ttw tiaetiont Including th* AkaHt. and w  
hamrftar H will ba our rMponaibitty to aaa 
mai wo prBparB a conymiiai oiniosprwra 
andseathatevaiyonaofthamisallowadfull 
opportunity to 9xpT9t hit viows and croalo 
an atfflosphara of IwWing tha aiadiona in 
propar atmosphara.

Sir, a point wat mada and almost aH tha 
spaakars, spadaHy from tha Opposition 
fiionehaft havo amohaalaaii ona Doint andIIvItV VIIl̂ rl 1 W wwW WIIV WIH#
ona of tha hon. Mambara want to tha mtant 
of quastbnino tha bona Maof tha Govam- 
mant slating tha at 6 O’dock this RaaoiuHon 
waa hfouaht forth vaalaidav haraniia thiawWwt9  v#l̂ FVapl Itt l%#i ai f Mflw

Qovammant waa*not c|ulta aura baing a 
minoniy uovornniani« wnwnarinay aragomg 
to gat tha auppoit I think this is tha most 
uncnamaDia cnarya inv na can posasiy 
laval against tha Qovammant That is tha 
iaast that I can say. i don't think ttwtwa had 
anythkig of this natura in our mind. Othar- 
wisa wawouM not havadiseussad this issua 
at about Thraa O’Clock or 2.30 p.m. with aH 
thaLaadarsof thaOppoaidon. Ifthatwasour 
Uaa, wawouM not hiwadiscuasadthis issua 
wkh tha iaadais of tha OppoaMon at all. Wa 
hava dlffkwlly, tha CanoallaliM) BH whtah 
was passad by both tha Housaa had to 
racaiva ina aaaam cn ma naaioani, n lOon 
aoma tbna and th « is why. in fact, I was 
waking til 5.15 p.m.harainthisHousa.but 
mctumHy uia maiiiipa waa givan aoma nma 
Ilia and that ia why It was dalayad. tha 
Qovammant did not hava thia kind of idaa In 
mind that K aoma Mambara wara to laava, 
tharaahar wacangatthlapaaaad. Ihis iattia 
laasl of tha kind of liitoniiona of tha Qovanh

Skr.onapokitwwoonalBtontlymadaby 
moat of tha hon. Mambam and that waa 
Mmil tha dadshxi takan by lha OMaf Bao* 
lion Commissionar. I do not think that I 
ahouid hokt any briaf tor tha CMat ElaeHon 
Oommiaaionar. mUrnalaV. iwMhamtoda^

tjt PiM m tl SB

fy  th9 poM . M  om  or U n  k k n b m  n -
h m d to Oongi9§$ Pm iy havkig bmuffitt 
soma praaaura on tha Chiaf Elacten Com
missionar. I must bring this on racord that wa 
hava nothingtodointhamattar; itwaapuraly 
tha dadakm of tha CMaf Eiactton Commis* 
aionar and tha than Qovammant win hava to 
accapt tha rasponsbHî .

SHRI RAiyi VLAS PASWAN (Rosara): 
How can you say this?

SHRI S.B. CHAVAN: What la tha baais 
on which you aay this?

[Trm iM otH

SHRI RAM VILAS PASWAN: You wara 
to coma naxt day so it waa dona at that nighL

SHRI S.B. CHAVAN: Naxt day tha 
Qovammant was to ba fbrmad ao wa had 
took thia dadsion on tha pravious day.

[E fig m

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMQH): Sir, with tha pannlsskm of tha hon. 
Homa Ministar, I miqr point out. it is a vaiy 
common taHaoy that tha paopla commK. 
which Is caNad. 'pmplwhoemgohod. That 
maans. aftar that, tharafora. bacauaa of it 
Do net commit thia fallacy ohanW  IMA aiflV wilWlI*

SHRI S.B. CHAVAN: I wouM Bta to aay 
vHIh ttlTtha ampiiasis at my command that 
thara la not lota of tnith In this statamanL 
Piaaaa do not tiy to maka tha aama kind of 
alagalkm ovar and ovar again. Whan thinga 
warn darlfiad on tha floor of tha Houaa, 
agak) moatof tha tMambamof thaOppoaklon 
liava amphaaisad tiiia aspact of tiw quaaUon 
that in tha poll^ on Punji6 tha intaraBla of 
tha Congraaa Party aaama to ba uppannoal 
ki tha mind of tha Qovammant. I balava you 
aia also poMcal partias and I do not think 
you ara motfvMsd by any othar oonaidara' 
tion than tha poRticai consklaralion. So, 
plaasa do nottiy totaach ua thatourâ  laonly 
apoltical motivation whila you aramotivatad
I'M Mill iM^hhuialM I
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do eonotd* tlw poM that MlioMl intMwt 
«RWld hav* to kM givm impoitanM and th* 
flmt priority. Thom em bo no quMdon about 
I. If you wara to say that you aro tha onV 
paopla who ara thinkino in tarms of nationdl 
Maraat wharaaa tha Congraw Party la only 
thinking of its owmbilaraala, I think, you wM 
ba totally mistakan iteut It baeausa tha 
Mstory of this nation wMdaariyastaMish that 
wa hara tha national intaraat upparmoat In 
our mind and wa hawa navarthought in tarma 
of parochial intarasla or party intaraats. At 
thia staga also, I must say, whiohavar paity 
oomasto powarin Puî ab, infaot, wa ara not 
botharad about It What wa ara concamad la 
thatwaahouldhswaadamoaatteallyalactad 
Govammant in punjiib who should ba abla to 
hava contact with tha paopla. In tha Praai- 
danfa rula. it is an Indiract contact that wa 
havs with tha paopla and that is why, ^ is a 
lamota control. I cannot niia out tha misusa 
of powar. i hava takan nota of soma in* 
stanoaa which hava baan mantlonad haia. I 
will dafinitaiy anquira Into all thosa aapads, 
but I do not rula out tha possbiiity of soma 
paopla misutUising tha powars that th ^  got 
undartha Prasidanfs rula. So. I amonati^ 
you that wa hava to craata condlttona in 
which tha griavancas of tha paopla will hava 
to ba prbpariy attandad to. Wa hava tha 
committaas, but unfortunalaiy thasa com- 
mittaas hava not baan activatad. At tha dis* 
trict laval and at tha Stata laval, wa hava 
auch griavancas radrassal commHtaas. Wa 
wii saa, at laast bafora tha. aiactkMis ara 
haU, thasa commltlaas ara aetivalad and 
thay ahouU baablato kMktothagriavanoaa

--------- - minht hm haiiitiri tn fhairWniCn p0Opi9 migin nOving In inWr m inoi.

Sir, a point waa mada about tha aacurity 
of tha candUataa who hava flad thair nom  ̂
nation papara. CaitainV, wa wM provlda 
sacurMy and naoaaaaiy oidars wIN ba la*

[DMafallbfli

SHFU BHUWAN CHANDRA KHAN- 
OUFM: Who obay your oidar?

8HRISA. CHAVAN: f  you daaiw wa 
w l notlssua oidar, I  yoM M c that k is M l

1013 (SMKM) byPntUtnt 70
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Miowad.Allar Issuing oidarwawlthinkthM 
It shoukt ba bnplamantad or not. N you donl. 
want so wa ara raady for k.

Thara ara twoothar points which I would 
Ika to clarify. Ona la about tha Rsjlv4jon- 
gowal Accord. Apprahansions wara ax* 
piaaaadhaiabyaomaof tha hon. Mambars. 
Ws ara commitlad to fmiv-Longowal Ac
cord and wa w i pursua this and thia can ba 
dona, not by just announcing It hara but wa 
wll hava to hava a dMogua wtth tha rapra- 
aantatlva Govammant of Puî fab and tha 
Oovammant of Haryana Lat ua saa that wa 
ara aUa to find out amicabla solution to 
which both tha pardas shouM ba aalMM. 
Thaia ara a numbar of issuaa which hava 
bacomacontantious.

SHRIBUTA SINQH(Jalota): Rsjasthan 
is also thara.

SHRI S.B. CHAVAN: I forgot that you 
did not raprasant Punjab any mora now. 
Rajasthan ahara of watar is also ona of tha 
Issuaa which has to baconaidarad. Butthaaa 
ara mattam which ara vaiy contandoua. Wa 
wHI hava to bring aH thasa paitlas conoamad 
to tha nagodaihig tabla, discuss tha mMars 
wKh tham and try to f Ind out sohitlons. If wa 
do not auccaad thara, if nacassary, you rafar 
k to tha Suprsma Court or soma othar court 
If k bacomaa abaohitaly nacassary. I cannot 
at this stsga say anything unlass tha rapra- 
aantativa Govammant comas thara and wa 
hava a diacussbn wkh k an tharaaftar wa 
faal that a ataga has coma whars findkig tha
SOIUIIOn 10 inv piDDIvni n M  M 00m 9 WmOSI
animpoaamky, lnthatcasa,vrawWoartalnly 
ham to conaidar as to what laqukaa to ba
OOfW uWiweHwre

A pok« was msda by hon. Shri SaKud- 
ding CfwMidliaiy about tliadamarKimada by
aoma of tha paittaa ki Punjab sbout tha^ --1----^ ---------- •- -•---■----------------■nO IniniSaieW ■CllOn
IB t t  ukrni by th» Q om nam L I m  In 
agiaawant wkh film. Tlia Saricaria Commis-

liM iar eom* nQMfV ilW HfI ^Wlllw Hlliw I
and tha b«ar«ata Counol aub4ommttaa 
waaappokMadlBgekNothamaitar.Tbafkaf 
maatkig cOyskiiar-atatacDunclaubeom
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fflillM is going to be held on the 26th of this 
fflonlh and six or seyeft Chief Ministers are 
going to attend the meeting. We wiil Iw aliie 
tooompieteour worit. may-be in three orfbur 
meetings and the Sarltaria Commission 
recommendations would be sulmittedto the 
Gk>vamment for final action.

What isthe t M  of atmosphere that we 
would like to g e r ^ i^  for Punjab was also 
one of the issues Whleh was asiced by some 
imn. Members. I may clarify that point I 
would iSce again to emphasise that in spite of 
all the efforts which the terrorists and the 
extremists are bound to talte,. we feel our
selves committed to having holding the elec
tions and I can assure the House that we 
propose to hold the elections before the 15th 
of February, 1992. That is the last date 
before which the elections have to be held. I 
am pained that Shri indrsyit Gupta has ex
pressed' some kind of ck>ut>t about the ability 
of this Government to stick to the date. I can 
assure you that we are very firm in this and 
there will be no departure. If possible, if the 
situaton in the Punjab permits us, we wouM 
rather go in for earlier electtons than the 15th 
of February, 19921 can assure you, we can 
definitely stick to this proposal.

I request the House to kindly pass this 
Resolutk>n.

MR. DEPUTY-SPEAKER: The ques- 
tton is:

That this House approves the 
continuance in force of the 
proclamatnn dated the 11th 
May, 1987, in respect of 
Punjab, issued under article 
356 of the Constitutton by the 
President, for a further period 
of six months with effect from 
the 11th November, 1991.’

Those in favour will please say 
■Aye’.

SEVERAL HON. MEMBERS: ‘Aye’

byPn$khnt 72 
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MR. D E ^ T Y ’SPEAKER: Thoa* 
ii^ainst wiH please taf *No’.

SOME HON. MEMBERS: ‘No’.

MR. DEPUTY-SPEAKER: I think the 
'Ayes’ have it. The ‘Ayes’ have it.

SOME HON. MEMBERS: The ‘Noes’ 
have it.

MR. DEPUTY-SPEAKER: Do you want 
diviston?

Let the Lobbies be cleared

MR. DEPUTY-SPEAKER: Now. the 
Ljobbies have been cleared. Thequestton is:

That this House approves the continu
ance in force of the Proclamatton dated 
the 11th May, 1987, in respect of P i 4 ^ ,  
issued under article3S6 of the Constitu
tion by the Preskient. forafurther period 
of six montlfs with effect from the 11th 
November. 1991.*

The LokSabha divided

Divlston No.5

14.28 hrs.
AYES

A
Acharia, Shri Basu Deb (Bankura)

Ahmad, Shri E.(Manjeri)

Anbarasu Era. Shii (Madras CentraQ

Anthony, Shri Frank (Nominated Anglo- 
Indian)

Antuiay, Shri A.R. (Kuiaba)

Arunachalam, Shri M. (Tenkati)

Asokaraj, Shri A. (Perambahv)

Athithan, Shri R. Dhanuskodi (Tlnich- 
endur)
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B

Bala,Dr. Asim(Nabadwip)

Bansal, Shri Pawan Kumar (Chandi
garh)

Basu, Shri Chitta (Barasat)

Barwa, Shri Ram Narain (Tonit)

Bhagal, Shri Vishweshwar (Baiaghat)

Bhagey Gobardhan, Shri (Mayurbhanj)

Bhaida, Shri Manoranjan (Andaman & 
Nicobar Islands)

Bhuria, Shri Diisep Singh (Jhabua)

Buta Singh, Shri (Jalore)

C

Chaiiha, Shri Kirip (Guwahati)

Chandrakar, Shri Chanduial (Durg)

Chandrasekhar, Shrimati^Aaragatham 
(Sriperumbudur)

Charles, Shri A. (Trivandrum)

Chatterjee, Shri Nirmal Kanti (Dumdum)

Chaudhary.Shri Ram Prakash (Ambala)

Chavan, Shri PrKhviraj D. (Karad)

Chklambaram, Shri P. (Sivaganga)

Chinta Mohan, Dr. (Tirupathi)

Choudhury, Shri Saifuddin (Katwa)

D

Deka, Shri Probin (Mangaidoi)

Dennis, Shri N. (Nagercoil)

Dev, ShriSontosh Mohan (TripuraWest)
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Dighe, Shri Sharad (B om t^ North 
Central)

Digvijaya singh, Shri (Riygarh)

Dutt. Shri Sunil (Bombay North West) 

F

Faleiro, Shri Edjardo (Mormugao) 

Farook, Shri M.O.H. (Pondkdienry) 

Fernandes, Shri Oscar (UdupO 

G

Gaikwad, Shri Udaysingrao (Kolhapur)

Gajapathi, Shri Gopi Nath (Berhampur)

Gehk)t, Shri Ashok (Jodhpur)

Ghatowar, Shri Paban Singh (Dibm- 
garh)

Giri, Shri Sudhir (Contai)

Gogoi, Shri Tarun (Kaliabor) 

Gomango, Shri Giridhar (Koraput)

H

Handique, Shri Bijoy Krishna (Joriiat)

Hooda, Shri Bhupinder Singh (Rohtak)

Hossain, Shri Syed Masudal (Murshi- 
dabad)

I

Imchalemba, Shri (Nagaland)

Inder Jit, Shri (Daijeeling)

Islam, Shri Nurul (Dhubri)

J

Jaffer Sharief, Shri C.K. (Bangakxe 
North)
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Jakhar, Shri Babam (SItar)
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Kul. Shri Balin (Lakhbnpur)

Jangda, Shri Khaian Ram (Vilaspur) 

Jhlaam, Shri MohanU (Mandia)

Joshl, Shri Anna (Puna)

Joahi, Shri, Dau DiVid (Kota)

K

Kahandola, Shri Z.M. (Malagam)

Kala, Shri Shankarrao D.(Kbpargaon)

Kambla, Shri Arvind Tulshiram 
(Osnianabad)

Kamson. Prof. M. (Outar Manipur)

Khan, Shri Aslam Shar (BatuI)

Khan, Shri Ayub (Jhunjhunu)

Khan, Shri Sulthandu (Vishnupur)

Khandetwal, ShriTaraChand (Chandni 
Chowk)

Khandurl, Shri Bhuwan Chandra 
(Gartiwat)

Khanoria, Shri D.D. (Kangra)

Khurana, Shri Madan Lai (South DalM)

Khurshead, Shri Salman (FamjkhalMd)

KbU, Shri Ganga Ram (Bayana)

Konathala, Shri Rarga Krishna 
(AnakapaHO.....

Kori, Shri Gaya Praiad (Jalaun)

Kriahan Kumar« Shri S. (QuilQfl)

Kshinavac, Sbdmaii Kashart)d SonajI 
(Ba«l)

Kudumuia.ShriPa i(NaMora)

Kumatmangalam, Shri Rangrajan (Sa  ̂
lam)

Kuppuavnuny, Shri a K . (Gohnbalora) 

Kurian, Piof. P J. (MawaHwa)

L

Lidohmanan, Piof. Savithri (Muioin* 
dapuram)

M

Malik, Shri Dharampai Singh (S o n i^

MaUlwiun, Shri (Mahbubnagar)

Mallu, Dr. R. (Nagar Kumool)

Marbaniang, Shri Pater G. (SMIong)

Mathur, Shri Shiv Charan (BhOwara)

Mauiya, Shri An and Ratna (Chfuidauli)

Maana, Shri Bharu (Salumbar)

Misra, Shri Janaidan (Sttapur)

Misra, Shri Satyagopai (Tamluk)

Misra, Shri Shyam Bihari (Biihaur)

Moilah, Shri Hannan (Uiubaria)

Muklmjaa, Shrimati Gaata (Panakura)

Mukhariaa, Shri Subrata (Ralgan0

Mukhopadhyay, Shri Ajoy (Krishnagar)

Munda, Shri Govinda Chandra 
(K ^jh a r)

Munda,ShriKar^a(Khunti) ♦

M uniym SlHiK.H.(Kolar) 

MuralaalXwnm. Shri K  (Culout)
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Muiihy. SM  M.V. ChandraslMkwa 
0(«wkapura)

Muttemwar, Shrl Vilu (Chimur)

N

»taidu.ShriP.V.Rangayya

Nayak, Shri Mrutyunjc^a (Phubani)

Nayak, Shri Subash Chandra 
(Kalahandi)

Natam. Shri Arvind (Kankar)

P

Pal, Shri Rupchand (Hooghly)

Panigrahi Shri Sriballav (Deogarh)

Patel. Shri Praful (Bhandara)

Paial. Shri Shravan Kumar (Jabalpur)

Patel, Shri Uttambhai Harjibhai (Bulsar)

Patii, Shri Anwari Basavar^ (Koppal)

Patil, Shrimati Pratibha Devisingh 
(Amravati)

PItot, Shri Rajesh (Dausa)

Potdukhe, Shri Shantaram (Chandra
pur)

Prabhu, Shri R. (Nilgiris)

Prabhu Zantye, Shri Harish Narayan
(Panaii)

Pradhani, Shri K. (Nowrangpur)

Prasad, Shri V. Sreerwasa (Chamam* 
ianagar)

Rahi, Shri Ram Lai (Misrikh)
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Rai,ShriKalpNaih(Ghosi)

R«4eshwaran, Dr. V. (Ramnathapuram)

Raju, Shri S. Vijiva Rama (Paivalhlpu* 
ram)

Ramehandrart, Shri MuNappaly (Can* 
nanore)

Ramamurthy, Shri K. (Kriahnagiri)

Rao, Shri J. Chokka (Karimnagar)

Rao, Shri V. Krishna (Chltbaliapur)

Rawat, Shri Prabhu Lai (Banawara)

Raychaudhuri, Shri Sudarsan (Saram* 
pore)

Reddy, Shri Anantha Venkata (Ananta-
pur)

Reddy, Shri G. Ganga (Nizamabad)

Reddy. Shri M. Baga (Medak)

Reddy. Shri Mahasamudram Gnanen* 
dra(Chittoor)

Reddy. Shri Vijaya Bhaskara (KamooO

Sadul. Shri Dharmanna Mondayya 
(Solapur)

Sai, Shri-A. Pratap (Rijampot)

Sahi, ShrimaU Krishna (Begusaral)

Saikia. Shri Muhl Ram (No«vgong)

Sangma. Shri Pumo A. (Tura)

SanipaU, Shri Gangadhaia (Hktdupu^

Sayeed, Shri P.M. (Lakshadweep)

.Solndia.Shri.Madhmno (QimlioO
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S«lfa. Kumari (SIrsa)

Sathi, Shri Arjun Chaian (Bhadrak)
»

Shankaranand, Shri B. (Chkkodi) 

Sharma, Shri Chiranji Lai (Kamal) 

Shukla, Shri Vidhyacharan (Raipur) 

Silvera, Dr. C. (Mizoram)

Singh, Shri Atjun (Satna)

Singh, Shri Oaibir (Shahdol)

Singh, Shri Kheisai (Sarguja)

Singh, Shri Manphooi (Bikaner)

Singh, Shri Motilat (Skihi)

Singh, Kumari Pushpa Devi (Ralgarh) 

Singh, Shri Ram (Haridwar)

Singh, Shri S.B. (Rajnandgaon)

Sodi, Shri Manku Ram (Bastar) 

Soianki, Shri Sura^hanu (Dhar) * 

Sultanpuri, Shri Krishan Dutt (Shimla) 

Suresh, Shri Kodikkunil (Adoor) 

Swamy, Shri G.Venkat (Pedapalli)

T

Tara Singh, Shri (Kurukshetra)

Tej Narayan singh Shri (Buxar)

Thakur, Shri Mahendra Kumar Singh 
(Khandwa)

Thangkabalu, Shri K.V. (Dharmapuri)

Thomas, Prof. K.V. (Emakulam)

Thomas, Shri P.C. (Muvattupuzha)
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Thorat, Shri Sandipan nMgwNUi (Pand- 
haipur)

Thungon Shri P.K. (Arunachal Mwst) 

Tytler, Shri Jagdish (Delhi Sadar)

U

Umbrey, Shri Laeta (Arunachal East) 

Upadhyay, Shri Swarup (Tejpur)

V

Verma, Shri Bhawani Lai (Janjgir) 

Venna, Kumari Vimla (Seoni) 

Vijayaraghavan, Shri V.S. (Palghat) 

Wendra Singh, Shri (Mirzapur)

Vyas, Dr. Girija (Udaipur)

W

Wasnik, Shri Mukul Balkrishna 
(Buldana)

Division No: 5

14.28 hrs.
NOES

B

Bhargava, Shri Girdhari Lai (Jaipur)

D

Das, Shri Anadi Charan (Jajpur) 

Dhumal, Prof. Prem (Hamirpur)

F

Fernandes, Shri George (Muzaffarpur) 

G

Gangwar, Shri Santosh Kumar (Bareilly)
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Gautam. Shrnnati Shaela (Aligarh)

Gupta. Shri Indrajit (Midnapore}

J

Jaswant Sbigh, Shri (ChHtorgarh)

JaUya, Shri Satynaiayan (Ujjain)

Jha, Shri Bhogendra (Madhubani)

K

Khanoria, Shri, D.D. (Kangra)

Khurana, Shri Madan Lai (South Delhi)

P

Pandeya, Dr. Laxmlnarayan (Mandsaur) 

Paswan, Shri Ram Vilas (Rosera) 

Prabhu, Shri R. (Nilgiris)

Prasad, Shri Hari Kswal (Salempur)

R

Rsyu, Shri Bh. Vijayakumar (Narsapur)

S

Shakya, Dr. Mahadeepak Singh (Etah) 

Singh, Shri Ram (Haridwar)

Swami, Sureshanand (Jalesar)

T

Tfrkey, Shri Pius (AKpurduars)

^9^3{SAKA) M othnn. 82
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Vajpayee, Shri Atal Bihari (Lucknow)

Y

Yadav, Shri Chandra Jeet (Azamgarh)

MR. DEPUTY SPEAKER: Sutqect to 
Conectton,* the result of the division is as 
folkiws;

Ayes 148

Noes 023

The Motion was Atopted

14.29 hrs

MOTION RE. INTERNATIONAL SITU
ATION.

[English

MR. DEPUTY-SPEAKER: Now the 
House shall take up the next item. Shri 
Eduardo Feleiro to move it.

THE MINISTER OF STATE IN THE 
MINISTRYOF EXTERNAL AFFAIRS (SHRI 
EDUARDO FALEIRO): Sir, I beg to move:

‘ That this House do consMer the pres
ent international Situatk>n*

Mr. Deputy-Speaker, U, every single 
Member in this House is aware that at this 
point of time and in the recent past, gtobal 
changes which are historic in nature and

*The foOowing Members also recorded their Votes.

Aym Shri Mohanbhai S. Delkar, Shri J .R L  Bhosale, Shri P. Valial Pemman, Shri P.C. 
Chacko, Shri Avtar Singh Bhadana, Shri Kartikeswar Patra, Shri Sarat Chandra 
Pattnalk, Shri P.P. Kaliapemmal, Shri K.H. Muniyappa, Shri R.G. Wiliams.

Shri M.V.V.S. Muithy, Shri Rabi Ray, Shri Srikanta Jena, Shri Syed Shahabud- 
din, Shri Chetan P.S. Chauhan, Shri J.V. Singh Drona, Shri T.C. Khandelwal, 
Shri Bhuvan Chandra Khandun', Shri Shyam Bihari MIsra.


